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The  Applicant had  eatlier
approached this Tribunal in OA92/2006

."I'his a:pphca{'on s in furm 3.8.2007
is f:lcd/C BrTor Rs. V-

Y d dev IPU/ )
Noeqw 5%

ogqmst non-absorption in ongmol ccfegory‘
ond this Tribunat v:de\orc{er dofed -

_ 28.4.2006 directed the Responden’fs to
S : B, Logisirar

. C@C . - dispose of the representation to be filed b_y_-'
i ‘ 3 | |

the Applicant. Accbrsﬂingly, Respondéﬁ§s§= .‘
| N | jvide order dated 13.04.2007 (Annexure-X)
‘ ~L\ R s Gs e t/%kq— dispbéed of the represenfc’rioﬁ/cppéol /

M\m\cw owr?n/mwvd

184 By '*‘?J\Q'/d"sl"g . W ™

filed by the Apphcon'f rejechng the same

PR on 1he folfowmg grounds"-‘

“6. As per Moster Circular 25
{Appendices) para 17.1.4
(photocopy enclos‘ed) oty
“In the event-of his, belng declored
w1 " unfit an ‘employee may ‘cppealto
< (G “’i .the' Chief Medical Officer ~against

I} r

B

... the Divisional Medicdl. Officer's
* decision? within a period of 7 days
ST g : from the date of adverse, repor’f bS/
o .. b . Divisional Medical Offlcesr\ |
' \\ - " - -
But you had preferred appedl dﬂer ‘
3(Three) years and alsd ofierf)

) — P I | et vt ammﬁd-@ e’
= .

o . L v .. ..- becoming part and parcel of
\ J ' S TR another. category (i.e. Clerk in
. ' Electrical deptt.) in which you got

=" . L-_/ Contd...
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7 _ one promotions als& §o as per
) ,' - above quo’red rule, the time limit for
appeal has: been {opsedsand you
also .became a part of- another
. CiRnl L cadre. In this circumstances  you
| connot be sent for ~“medical
.. examination as-per the fules meant
for your ongmol cadre (i.€. Runnmg'

cc‘regory 1ob)

, 'MrMKMozumdcr learned counsel
“for the “Applicant submitted ‘that: the

... 1 Respondents had rejected the claim of the

’ Applicant only on the ground of limitation
WhICh is not- the case of the Apphccnt;
Hence ’rhlsOA
etem | bod dencagad st Saom e DR .
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) ,. . 30.11.2007 Mr.M.K.Mazumdar, learned Stcndi'n'g:-;
counsel for the Applicant is present.
Mrs.B.Devi, leamned Railway Counsel is not
present. DrJ.LSarkar, leaned Standing
counsel for the Railways, prays for, on
behalf of Mrs.B.Devi, some more time o file

written statement in this case.

On his request, last opportunity is

given to the Respondents to file wiitten

o
| statement in this case.

Call this matter on 07.01.2008

awaiting written statement in this case.

" Send a copy of this order by post to

_ | | the Respondent No.2 in the address gix)eh
e S o | . in this Original Application so that he can

| [ | - take note of the order and file written

' statement and dlso ensure proper

representation of the Railway in the case.

w\ .2 o ._\.\.__\Q"b,
BLmad e ele i Mt ol

| Al est Yo won . '
' . (Khushiram}

: Member (A}
/ob/

order - ?,o/}//o-y_ Sesd™ :
” G . 07.01.2008 No wiitt .
do D [Seetion, Bov M? o wiitten statement has yet been filed in

_ . \ this case despite last opportunity given to th
to qecpomelint mo- ‘ o orenTe e
/L r W ‘ A J‘?" , Respondents.
Pest D Inve- /705 . ' |
ag/ Lo Subject to legal pleas to be examined at
o+ = 5/)2 / 67 - |

the final hearing, this case is admitted. On the

. prayer of Mrs.B.Devi, leamed counsel for the
) et Ao | ~ Railways one more opportunity is given to the
' : : Respondents to ﬁle’wriﬁen statement by 11

%‘5@ ‘ . January, 2008.

Call this matter on 11.01.2008.

!

Wle mal by 20 | ’ (m {M.R.Mohainty)
/bb/ Member (A} Vice-Chadirman

lp i o8
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11.01.2008
Written statement has been fild in
Lot
Court, after serving a copy thereof on
Mr .M. K. Mazumdar, learned counsel
appearing for the Applicant.
Mr.Mazumdar, learned counsel for the
licant seeks time to file rejoinder.
lS”, . 0g app o T
= » Prayer is allowed. : “
e Wt dorlee YEB L
_ Call this matter on 15.2.2008.
ea~liris @17' -
M\«r—-Q .
@_;) , hushiram) {M.R.Mohanty)
T Member(A) Vice-Chairman
' : Im :
| 15022008 Rejoinder bes not yet been filed in thiscase. _,
R_p,&_o P B qq_ﬁd* C Call this matter on 14082008 awaiting
bkﬁ@? - | Iepnﬂcrﬁunfhc Applicant . 4
e
2od -
\ - {Khushizm) R. .
- -~ Member(A) - - Vice-Cimirman
J‘g v 3r o 9:- PE
/NG wa""’;“u ‘
| o oy
1403 "3} W Mainmdnr \learned,
1401200 sittmdsr. -
v
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14.03.2008
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Mr M.K. Majumdar, learned
ounsel appearing for the Applicant

prays for three weeks time to file

rejoinder. Prayer allowed.

nkm

|08.04.2008

Lm

29.05.2008

Call this matter on 08.04.2008.

(M. R. Mo anty )
Vice-Chairman-

In this case reply has aiready been filed.

ra

No rejoinder as yet been filed by the

Applicant ; despite opportunities.

Cali this matter on 29th May, 2008.

Rejoinder, if any, may be filed in the

meantime.
M (MR, i‘viohantv
Memben(A Vice- (‘hamn'm

. None for the parties. Call this

matter on 8tk July, 2008.

08.07.08

Pg

2

(khushiram)
Member(A)

None appears for the Applicant nor
the Applicant is present. Mrs B, Devi,
learned counsel for the Respondents is
on accommodation.

Call this matter on 21.08.2008.

: (M.R.Mohanty)
Mcmber(A) Vice-Chairman
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| 0.A. 200 of 07 |
21.08.2008 On the prayer of leélncd counsel
appearing for both the parties, cail ttus
matler on 24.09.200?.

& @,ﬁ . | (ths'ﬁm) , (M. R. Mohanty)

//,%__7 | , Member(A) . - Vice-Chairman

2970
24.09.2008 Mr.M.K.Mczumdar,. leamed  counsel
dppearing for the Applicant, is present. Cn
behalf of Mrs.B.Devi, learned counsel for the
Railways, a prayer has been made seeking .
adjournment of the matter. " =
. | | | )
mcin mof Call this matter on 250 November, 2008
bleel ' | for hearing. _‘
ﬁ——————‘—z ’ . 5 ‘ . i : i
Y i\ ('o ’ F C |
2yl (S.N.SW (M.R.Mohanty)
Member {A) Vice-Chairman
fob/
W-12 . e9
N [‘ .:‘: _ Cel - ..-.:,_ . : _
Q\f '“M %& ﬁ_ .. 25.11.2008 Call this matter on 21.01.2009 for
JV““‘ Wb‘ c ' . hearing. ‘ L—P '
Q}W 7/}&!\'\'\&0“ _ ' o —
//‘ - - (M.R.Mohanty)
, _ Pg -
A
- 21\ P s Aol
She. Cabe _f‘g mﬁ%, . L,.; M- e 2 AN 2 s
oy heound \-@;/',., -  .
: . ' : T, N
?5";39 ! 26022009 ~  Call this matter on 24.03.2009 for hearing.
(M.R.Mohanty]
Vice-Chairman
fob/ }




ol

A
f{‘ ' 0.A. No.200 of 2007 -
' . Y A T ' . b S Q
ettt TR 54.08.2009 Court work suspended due to sad

A LRUIE SERTE NN IR

d0 aaaadt 1i_ I I

dhe tase 1's _\uw@ﬂ’a"
B

‘b/!g-’og\

7~ L
AN RAAN ?{vé-.ﬂ(ft ety . )

'"demise of Hon’ble Justice Guman Mal Lodha
(former Chief J ﬁstice of Gauhati High Court)

e and, accordingly, call this matter on
26 03 2009 for hearmg

By Order

Cgr(ﬂ()/fﬁcer

/pbf

26.03.2009 Mr M.K.Mazumdar, learned
counsel for ht_he applicant and Miss
J.R.John holding brief for Ms B. Devi,
learned counsel for the respondents are
present. It is seen that synopsis has not
been filed. We accordingly direct the
learned counsel for the épplicant to file a
detail synopsis within one week.

" Put ap this case on 18.05.2009 for

hearing. -
i(hushh‘am) . (AK.Gaur),
Member (A) | Judicial Member
Pg ' o
i ¥
* 2 ey, s’
_,f"/ ’
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18.05.2009 . For the ressons ne%a'rded

«  separately, this case stands disposed,

of. (%

- Vice-Chairman

.:.(N.D. Dayal) . \\ w R. Mohanty)
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CENTRAL ADMINISTRATIVE TRIBUNAL

 GUWAHATI BENCH
Original Applicaﬁon No. 200 of 2007

. DATE OF DECISION : 18.05.2009

[N O S Advaocate for the
. Applicant/s.

..................................................................... Advocate for the
Respondents

ol

CORAM ; i

THE HON’'BLE MRMANORANJAN MOHANTY, VICE-CHAIRMAN

THE HONBLE MR. N.D. DAYAL, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to see _YesNo v
the Judgment? ’

2.  Whether to be referred to the Reporter or not? ~ _YesiNo"
3. Whether their Lordships wish to see the fair copy

of the Judgment? : ' | _YesfNo

Member

Vo
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w CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 200 of 2007
Date of Order : This, the 184 of May, 2009
HON’BLE SHRI MANORANJAN MOHAN'LYY, VICE CHAIRMAN
HON’BLE MR. N.D. DAYAL, MEMBJ:',R (ADM[NIS’!‘RA'I‘WE)

Sri Satya Narayan Pandey

S/o Late Devi Ram Pandey

Senior Clerk (G)

Under SSE/Elect/MXN N.F. Railway

(By Advocate : M.K. Mazumdar)
-Versus-

1. 'The Union of India o
represented by the General Manager
' North East Frontier Railway
(N.F.Railway), Maligaon, Guwahati- 11.

2. 'T'he General Manager
North East Frontier Railway
{N.F.Railway}, Maligaon, Guwahati- 11.

3. I'he Divisional Personal Officer
finsukia Division, N.¥. Railway
Tinsukia.

4. 'The Divisional Railway Manager (P)
N.F. Railway, Tinsukia. '

(By Advocate : Smt. B. Devi, Railway Counsel)

0O.A. No. 200 of 2007
ORAL ORDER

18.05.2009

- MR. M.R. MOHANTY, VICE-CHAIRMAN

MR. N.D. DAYAL, MEMBER (A)

1. Applicant, while serving as the 1% kireman in the Railways, met
with an accident, While the post of 1¢ Kireman was required to be in A-1

Medical Category, he was deciared to be in Medical C-1 Category;/aﬁcrkL
&
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2 .
the said accident. In thé said premises, he was given an alternative

employment as a Junior Clerk in the Electrical Division of Railways.

2. While, continuing as a Clerk, he received promotion and is,
presently, working as a Sr. Clerk. During his continuation in service as a
clerk; the Applicant was again medically examined and it was found that
he is in A-1 Categb:y. in the said premises, the Applicant represented to
the authorities to restore him back as 1% Fireman with old senior,it.y and
grant him necessary promotion in that category. ‘The _Appliggnt
approached this ‘I'ribunal in the earlier O.A. No. 92 of 2006 ] which was
disposed of on 24.08.2006; W1th direction to the Respondents to consider -
the grievances of the Applicant by a reasoned order. An order was passed
by the Respondents on 134 April, 2007 rejecting the claim of ihe
Applicant. ‘The present O.A. No. 200 of 2007, filed under Section 19 of
the Administrative I'ribunals Act, 1985, is directed against the said order

dated 134 April, 2007 of the Railways.

3. By way of filing a written statement, the Respondents/Railways
have taken the stand as in the impugned order dated 134 April, 2007.
They have stated that the Appliéant having accepted the alternative job
with full knowledge, he is estopped now from seeking to go back to his

carlier cadre in the Safety category.

4. By way of filing a rejoinder, the Applicant has reiterated his stand
taken in the O.A. and stated that he, having got back his old medical

fitness status, should be restored back to his Safety category post.

S. Heard Mr. M.K. Mazumdar, learned counsel appearing for the

Applicant, and Mrs.B. Devi, learned counsel appearing for the

Respondents/ Railways, and perused the materiais placed o%md.\._te
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6. It is seen from the impugned order dated 13“* April, 2007 that the
fact ‘that the Applicant was again assessed as A-1 Medical Category’ has
not been taken in to consideration while passing the impugned order
dated 134 April, é007. Non consideration of the said material fact, at the
time of passing the impugned order dated 134 April, 2007, has resulted
in misca;rﬁage of justice in the decision making process. ‘I'he impugned

order dated 134 April 2007 is, therefore, set aside.

7. in the aforesaid premises, while setting aside the impugned order
dated 134 April, 2007, we remit this matter back to the Respondents to
reconsider the grievances of the Applicant by taking in to consideration
the fact that the Applicant was found to have got back his
medical/ physical status in A-1 catcgoiy and has raised a grievance to

give back his Safety category post.

8. The Rcspondénts are directed to give reconsideration to the matter
by issue of a reasoned order within a period of 90 (ninety)daysy from the
date of receipt of a copy of this order. While reconsidering the matter, the
Respondents will remain free to send the Appliqant for a fresh medical

examination in accordance with e wules .

‘9. ‘I'his case is, aoooxdingly, atlowed to the above extent. No costs.

Vv e

MR. N.D. DAYAL MR. M.R. MOHANTY
MEMBER (A) VICE-CHAIRMAN



N THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHAT! BENCH : GUWAHATI

O.A.No R 00 /2007

Sri Satya Narayan Pandey

............. Applicant
B - Versus -
The Union of India & Others.
' Ve, Respondents
SYNQOPSIS
SLNo. | Particulars , Date
01 Applicant joined as Loco Forman 21.07.1978
02 Applicant was promoted to 15 Fireman 03.10.1990
03 Applicant got injury (hurt on duty) 21.09.19946
04 Applicant remained in sick list from 2299610
15.12.97
05 Applicant became fit for duty 16.12.97
06 Applicant again remained sick from 11.8.98 o
19.3.99
07 Applicant was referred to CMS/Dibrugarh. | 19.3.1999
After treatment he was declared fit vide
Medical Cerlificate No.221 dated
08 After six months Applicant was declcred 22.9.1999
unfit on review dated
09 Applicant was observed in oi’remchve job | 11.2.2000
as Junior Clerk
10 Applicant was re-examined and declored 5.2.2003
fit for the original duty as 1 Fireman
11 Applicant made opplication for his
absorption in original category but not
considered. Hence opproached this
Tribundl by filing O.A. N0.92/2006
12 This Tribunal considered the matter and | 28.4.2006
disposed of the same with direction to the
Applicant fo submit fresh representation to
the Respondent No.4 with a further
direction to the Respondent No.4 to
consider and dispose of the same within
three months
13 Applicant submitted representation 9.5.2006
14 Applicant submitted reminder 28.12.2006
15 Respondent rejected the prayer of the | 13.4.2007
Applicant vide order dated
16 Hence this O.A. for redressal of his
grievance
Filed by

Meein st by

Advocof?

_

VN S
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IN THE CENTRARUABREWESTHATIVE TRIBUNAL:
GUWAHATI BENCH : GUWAHATI.

An application under Section 19 of the Central
- Administrative Tribunal Act, 1985,

0,A. No. QO  of 2007.

Sri Satya Narayan Pandey
sese AppliCan't.

- Versus =
The Union of India & Others.

«+++ Bespondents,

INDEX
S51,No. Particulars Page No,
1. Application e ‘1 to Il
2. Vel‘ifiCation l e e e 72} '
3. Annexure- I ceee 193,
4, Annexure- II sese llf’IS\'
S, Annexure- III cees b,
6. Annexure— IV ‘e e e Lv;l!
7. Annexure~ V ...'.)g\
8. Annexure- VI cees )9-22, =
90 Arlnexure- VII .0002[{_'_2_6 t\w’i}i
10. Annexure~ VIII cere AF 29,
11. Annexure- IX 000020 ,-21’
12. Annexure- X eses 3ﬂ\r
Filed by =
Moconsl ot Mg
Advocate,

5049%«?- Non M@ﬁ“
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI . BENCH : GUWAHATI

An application under Section 19 of the Central

Administrative Tribunal Act, 1985,

1.

2.

é;aéé; AQ%vta;yrmv./%”;D"Tf‘

0.A, No. 280 - of 2007,
Sri Satya Narayan Pandey
son of Late Devi Ram Pandey

Senior Clerk (G)

under SSE/Elect/MXN N.F. Railway.

eese Applicant.

- Versus -
The Union of India
represented by the General Manager,
North East Frontier Railway
(N.F. Railway); Maligaon, Guwahati-11,

-

The General Manager,
North East Frontier Railway (N,F., Railway)
Maligaon, Guwahati, '

The Divisional Personal Officer,
Tinsukia Division, N,F, Railway

Tinsukia,

The Divisional Railway Manager (P)

'N,F, Railway, Tinsukia.

contd.... p/2,
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3. The Chief Medical Superintendent,
N.F. Railway, Dibrugarh.

% B o8 0 Respondents.

DETAILS OF APPLICATION

Particulars of order appealed against :

1 This application is filed against non
absorbtion in the Original Category and non fixation
of seniority as per the.extent rule, in original post
of running category on being declared medically fit
for absorbtion in the original category in Mechanical

running side,

2, Jurisdiction of the Tribunal :

The applicant declares that the subject matter
of this application are within jurisdiction of this

Hontble Iribunal.

3, Limitation :
The applicant declares that the application
is within the period of limitation under Section 21

of the Administrative Tribunal Act, 1985,

4, Facts ofﬂfﬁeucggg :

1., That the Applicant joined in the establishment
of Loco Foreman/Mariani as Cleaner w,e.f. 21-07~78 in
scale Rs,196~232/~, During the course of time he was
promoted to the post of i1st Fireman in scale Rs.950/- -
1500/~ wee.f. 3-10-90. ' |
contd.... p/3.

st ahbnsge Faeosp
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2. - That the Applicant while working as Fireman/
MXN got an injury'at about 21/40 Hrs. on 21-09-96
while performing evening duty from' 14 Hrs, to 22 Hrs. .
as steam man, During that time he slipped on foot
plate of the engine and got injury on his right leg

- and buttock, |

3. That.the Applicant state that, he remained
under sick list of DMO/MXN from 22-09-96 to 15-12-97.
During that period he ﬁndergone treatment and on recovery
he was given_fit by DMO/MXN vide fit certificgte |
No, 444 dt. 16=12-1997,

4,  That the Applicant states that on being found
medically fit he remmed duty of 1st Fireman on 16-12-97
and in this regard the senior Section Engineer (Loco)/

MXN issued a letter No. LE/9 dated 23-12-97,

5. That the Applicant states that he again reported
sick from 11-08-98 and resumed duty on 20-03-99, During
this time he was given treatment and thereafter referred
to CMs/Dibrugarh f&r consideration of his fitness in |
duty, On examination after treatment, he was declared.
fit in his original category as Eireman and in that
regard fit certificate was issued vide certificate

No., 221 dated 19-03-99, It was alsé mentioned in the
certificate that the case will be revifewed again after

six month.,

contd.... p/4

éZéZquﬂz¥ﬁjfﬂw/ %7”“é>ﬁ%”
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6. That the applicant states that on completion
of six month he was directed to appear before the CMS/
- DBRT for review on 19-9-99 and on_thié_medical examinaf
tion he was deéLared unfit in Aye one as 1st Fireman
but fit in Oye-one in stationary job or desk duty
vide certificatevNo. 135 dt. 22-9-99, _
A copy of certificate dated 22-9-99

is annexed as Annexure-1,

-

7. - That the applicant states thaf thereafter he
was absorbed in alternative job in same category in
terms of DRM(P) SSK's Letter No. E/A-1/Medically unfit
staff/W.B. dated 23212299 and the applicant resumed in
Electrical Departﬁent on 11-2-2000 as Jr. Clerk (G) and
transferred and posted at MXN under SG/Elect./MN,

8, - That the applicant states that he made appeal
for medical re-examination on 13-11-02 to go back to his
previous job as DAV and considering his appeal the |
Divisional Railway Manager forwarded the Appeal to the

CMS Dibrugarh N,F. Railway seeking decisibn for re-medical

examination,
A copy of appeal dated 13-11-02 and
K copy of the letter dated 23-12-02 is
énnexed as Annexure-II and Annexure-=III
respectively. |

9. That the Applicant states that he appeared

before Chief Medical Superintendent, Dibrugarh fox

contd.... p/5
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special Medical examination on 05-02-03 and on
examination he was found fit for original category

and in that regard a certificate was issued on

9=2~03,
A -copy of the certificate and communi-
cation dated 5-2-03 are .annexed as
Annexure-IV and Ahﬁe&uré—v respectively.
10, That the applicant states that on being declared

fit he again made application for his absorption in the
Running category but the Divisional Railway Manager
without considering the genuine claim based on rule

simply denied to allow him to resume duty in original

category.
Copies of the representation dated 10-4-03,
15-5-03, 18-9-03, 8-1-04, 6-6-04 are annexed
as Annexure- VI series.,

11, That the Applicant states that the ultimate

internal communication from the Divisional Personal
Officer Tinsukia to the Chief Medical Superintendent
seeking fu:ther clerification against absorption of
the Applicant in Running Category vide letter dated
16~08-04 was duly replied by Chief Medical Superinten-
dent vide letter dated 18-9-04 wherein it is specifi-
cally mentioned that nothing has been written in IR
MM that a decategofised employee can not be absorbed
in-his original category if found fit in subsequent

medical examination. But unfortunately the Respondent

éijaﬁzig 4A%A}%?«hv-7%ivéz>Ma\1 contd.... p)d
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did not consider the case, Pinding no other alternative
the Applicant preferred mm an application before this
Hon'ble Tribunal.vide O.A, No. 92/06 with a prayer for
issuing direction to the Respondent to absorb the
Applicant in his original category of DAD 1st Fireman

with all consequintial benefits and due salary as

admissible under the extent rule.

12, That the Applicant states that the Honfble
Tribunal on hearing the parties considering the merit
of the case vide order dated 28—4—06‘directed the
Applicant to file a comprehensive repreéentation before

the respondent and accordingly on 9-5-06 filed a fresh

representation alongwith a copy of tﬁe order dated
28=4=06 passed by this Hon'ble fribunal whibh was duly
eceived by the Office of the Divisional Railway
anager (P). | ' .
""" A copy of the order dated 28-4-06 passed
in 0.A. No, 92/06 and a copy of the

representation dated 9-5-06 are annexed

herewith as Annexure- VII and VIII

respectively.

13, That the Applicant states that while entertaining
the O,A., and considering the pros and cons-of the case
this Hon'ble Tribunal was of the view that the Respondent
No. 4 department would not leave the matter unscrutinised
and due service benefit will be awarded to the Applicant
if the ditecti§n is given to the Respondent to dispose
representation,

contd..,.. p/7



But unfortunately the authority did not pay
any heed on the direction till the 2nd representation
is filed on 28-12-06. Only on 29-12-06 the Respondent
No., 4 informed the Applicant that a reply dated 24-7-06
to the representation has already been communicated to
the Applicant. But the Applicant was not served with
any copy of the reply and ultimately vide communication
dtd, 13-4~07 the Regpondent No, 4 have disposed the

claim of the Applicant on some ill founded ground,

A copy of the 2nd representation dated
28-12-06 and a copy of the Order dated
13-4-07 are annexed as Annexure-IX and

-

X respectively.

14, That the Applicant states that the respondent
No, 4 have communicated the decision of GM (P)/MLG
vide order dated 13-4-07 frém.plain reading of the
para 6 6f the communication dated 13-4-07 it is clear
that the Respondent No, 4 have not cleared the original
portion of the case before the GM (P)/ML.G. For, the
ultimate communication simply dealt with provisions
~relating to dissatisfaction with any a every medical

report which is not the case of the Applicant,

Hence this sort communication which is prepared
simply to turn down legitimate claim of the Applicant
can not be termed as a reasoned order which,;on the

other hand, can easily understood as process for

Lodfs W/anospn ,ﬂmg% conta... p/s
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defying Court's order illegally by such senior
executive/Administrator in the department,

As such the Applicant is constaint to approach
this Hon'ble Tribunél for early redressal of his

grievence.

5, FROUND FOR RELIEF :

i) | For that the applicant haﬁing been found
medically fit, under the provisions of the extant
rules he is entitled to get him absorved in the
original cétggory w1th due seniority in that category
and the respondents denying thelsame have acted,

arbitrarily, illegally and without authority of laws

ii) For that the Applicant being found medically
fit for the original job/Running catégory, the act
of the Respondents denying the applicant to resume
his duty in the originél job is illegal.'

iii) For that the provision contained in Master
Circular deals only with provision of -Appeal in case
of dissatisfaction of Medical report which is not a
case of the Applicant and as such the quoting of tbis
provision in disposing the appeal is very much |

irrelevant,

iv) For .that the respondent ought to have under-

stood the cause of the Applicant before quoting any

contd.... p/9
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such provision of Appeal. Now his claim is only -
against administration and not against Medical

Board.

v) For that the Medical Mannual not having
restricted the app;icant to get absorQéd_in the
~original category, the act of the Respondents not
al;owing the applicanﬁ to get absorved in the said
category is in violation of the provigions of the

medical mannual,

vi) For that even after clerification from the
Senior Medical Superintendent, the Respondents having
denied the genuine claim of the Applicant, have acted
arbitrarily, and the said act of the Respondents

‘amounts to malafide action on the part of the DRM,

vii) For that the seniority of the appellant can
not be disturbed on his absorbtion in the original
category since he appealed for re~examination medically

within the stipulated period as per the extant Rules,

viii) For that any view of the matter the applicant
is entitled to be absorbed in the original cat@gory,
6, Details of the remedies exhausted s

.That the_Appligant declare that he has
exhausted all the remedic available but with no
positive result hence this application and the remedies

sought for are jusf proper and adequate,

| W /\/W %N";}‘gw “ contd;... p/‘10>



- 10 -

7. Matters not previously filed or pending with

afny other ‘couzrt :

- . The applicant declare that he has not
previously filed any application, writ petition or
suit régarding the matter in respect of which this
appliCation hés been made before any other court or
authority mor any such application writ or suit is

pending,

8, Reliefs sought for :-

i) That the applicant prays for admitting this
application call for records and on hearing the parties
direct the Respondent to consider the prayer of the

Applicant to absorb him in. his original category of

DAD 1st Fireman with all consequential benefits and

——

due seniority as admissible under the extent Rule,

ii) That the Hon'ble Tribunal may be pleased to
pass any other relief or reliefs as it deem fit and

proper,

9. Interim relief

No interim relief is prayed for at this stage.

10, This application is made through Advocate,

-

11, Particulars of the Postal Order :

1P, o. No. (uE Sosv¢s, G4, 208467, LUt 30 So¢
‘ &

Date = E&E Bogc,ég- L
L(C Ro @ 4 -~ -
Issued by = G, P o 0T ﬂk&%11535,6¥

Payable at Guwahati G P, 0.

&% ”/’V“‘"’Um PM% S contd..... /11
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VERIFICATION

I, Sri Satya Narayan Pandey, son of
Late Devi Ram Pandey,'aged about 49 years, presently
serving as Senior Clerk (G), unéer SSE/Elect./MXN
.N,F. Railway, Maligaon, Guwahati. That the statements
made in paragraphs of the acéompanying apbiication
are true to my knowledge, and belief and that I have

not suppressed any material facts.

And. I set my hand on this Verification today
the S| day of _Juw , 2007 at Guwahati.

e

Placs

Signature of ‘the Applicant,

Date

S abga nflatsongn ?p”’@ e

-

e



. ANNEXURE--’I -
No. H/219/1 é‘,_;:_._h ” Yy ONS /DBRT - s
. ‘N.F. Rly Dibxrugarh.
To . Dated - 22,9,99

Si;fSE/Loco/MXN : . :

Sub $- Unfit Certificate of Sri Satya
Narayan Pandey, tst F/men/MXN.

Ref :- Your Letter No. L/IM 19~9~99,
dated 19-9-99,

lhe above named employee reported this Hospital
for re—examination._ On examination he was found unfit
in A/one 1st F/men but fit in C/one in sedentary job or
dosk duty without glass. The unfit Certificate No, 155
datod 22.9;99 is seht bérewith for your necessary action

please.

Enclooja Ohe Fit Certificato
| No, 155 . dt. 22.9.99
Sdf-
CMS /DBRT

Copy Lo -~ (1) DRM (P)/ISK for information and
‘ necessary aotion pleasea,

(2) DMO/MXN_for information,

i

CMS /DBRT

.....
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From: " ' a , b .‘I” S -
S.N.l‘;n‘u[:ly i ‘1:: .'.‘ .‘ ] ““ LU . ! |
. " _1 N I B R - ] ‘
Sr.Clerk(C3) _ R .1.. : e )
Under SE(LYMXN ' ‘
To, ) : |
~  The Divisional Ravifswary NMianager(1)

NI Railway Tiasukiy

(Through l’mpcrv(E;'l‘mnnd)»

Subi- Appeal for Re-Medieal l-",xnm'm:uimL

Sir,

With prpfbumf rcSpCC( i be

£ to put before
of your kind perusal and symy

you the following facts for favour
yathetic action please I

That, 1 was declared mcdicnll)f[)c-C:ucgori'f.c‘d in the year during 1999 duc o N
huet on duty, while working as DAD under SSE(LOCO) Mariani and observed me Co
- as Jr.Clerk pvo's:tcﬁ:‘d_ lu‘ndcr.;SE(Elcct) MXN as alternative appointiment, o

That sir, thiough 1 was medically de-categorized in my previous job due to
hure on duty, But 1 huive not been satiy pray your honor to
cll fitness i
go i the previous job then I m

act of your k

ficd for which carneatly
kindly consider me once:again re-medical examine for w

job, i'1 become firness allow me to
my original job of DATY. for which

thereby ever grateful to you,

the previous
ay re-instate in
indness 1 shall besmuch lwlpl'l;l_ and

Date: The 13" Nov 2002 | . \’m‘-r‘i»'".s ']:”v;[’[:”_‘“]|),; ‘
Place 'M'lri'llﬂ - | Coa st o~ - S
ACC VT ; oW M-@_S crfe (r ‘/]/pt/‘fml .(:afzz,'/ﬁﬁ’ﬂﬂ_(‘ /
q}(f{ ¢ \/\/"J N : » Satya Narayads Pandey,

A _ (SEClerk (G) MXN)
:f:) T P | |

o) i \ ¢
- - A \
( § . . _\U‘ AR VAN ' AN
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‘\},fépy tos. (%’\t.yn llarayan rl'nndny. Sre CLark(G)/MAN,

Tou w62,

_,To,‘

CH3/ DORT,
;.‘zo F.o m 11 UI‘\_'{.

(2

T vt

got Anjury at n

!

-

OffLan of thn’

- DLvl, T kluny Yanngor (F),.

© Tinouklin, Datod, 25,12, 2902, -

VI

|

P

Subt Ralndlenl ™kaminntion.

Snrk Satyn Nnmmynninndoy, Ist, Firosan/FXN
teunt 21/49 hra, en 21,00.98 whilo pmrfereing

ovening duty frem 14 hrs, to 22 hrs, as Stanm mnn, luring thet

tima hn olippna on foot
‘right leg And Butte ek,

L rintn of tho emnglnn and et Anjury hlo

- -

U prsdn under siek 1lot of O/ Crom. T

22,00.96 ta 16.12.97 nna

glven fit by LUO/MRN wido £t cortifiemtn

Noo444 dt. 18.12:97. Ha had rosumnd duty ne Ipt. Fixotan on .
J.Q.la.97 VL(i_r) s[‘.ise % (Lom )/M&N'ﬂ lﬂtt‘ﬂ!“HOiLQ/o dt. 25;19-975

Ua agnin raportnd slek from 11,223,098 and: rosunnd duty on £0,03,90,
Again ho wne dnetarad £1t 1y his originel catopry no Iot.Firoman

fer a porloq of ¢5 m
ladund by you, '

-

ra-nidlenl ~tnni

-t

nths vido £t cortifinnd No, 222 dts29,03,09

!

|

Shri Inndny wmno agnin dlraotod nE ,Vm:\'r:) for
nntlon on 10,020,990, In thils madlenl axnwinntion

ha vas doclared unfit n Ayo enn g Int.Firanan but £t in Cyr.ana
in otatisnary job or dosk duty ulthout glnos vido your unfit -
cortificntn Hooa156 -dte 22,09,99, Acrordingly ho mno nbsaxbaed nag -
JIre Clork(G) 4n. Roctrienl Doptt. in senlo 15.3050-4500/= and than

ho wvas proxated as Sr, Clerk(G),

nxnm L;mtlr;n to

- -

Row Surl Inndey hng npplied Tor Re-modieni.
o to his pnrant eatngory f.n. rumning olde
(Mnalend entngory &/1) whlch &3 enelosnd horouwith fox your

e

kind

poruenl nnd doeission plonsn {hnt whathor ha elduld bn diraetng
at your for ro-maqlenl «ctnnlhallon ear otharulnn,

~ (S

Mrlos Onn applimtion,

" Thro, 8% (Rlaet, )/NLN,

PR

i
i

il

P .

for Mvl. BEnlluay Pnnnger (1),

\ -
| g// - ,',\,1~\::‘-‘/\""”L ,
(/. - "l . .
for Diyk. I Lwdy Prnagnr (P)y

N

li. ¥ Dnllwny, Tinoukln,

Fe i‘v\}‘.fLw'\,v, Tin rm‘lrl No
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ANNEYURE— V'

No. .H/219/1 ~ CMS/DBRT's Office
| N.F. Rly Dibrugarh.
To Dated 05=2-2003,

B ‘DRM (P) /TSK

Sub i~ Spl, Medical Exam, Cortificate in
favour of Sri Satya Narayan Pandey,
4st F/men/MXN under SE/Elect./MN.

Ref ;- Your letter No. ES/752 dt.24-1-2003,

The above named staff reported to this office for
Spl. Medical Exam, on 05-2-2003. On Exam. he was found
fit in orlginal category of A/i without glass at preéent.
Again he is advised to attend CMS/DBRT for re-examination
after 6 (six) months.
' The fit certificate No. 82 dated 05-2-2003 is sent

herewlth for your disposal please,
Enclo :- One Certificate (Original)

sd/-
CMS/1e/DBRT

Copy, lo - SE/EleC'I;,/MXI'J for inforlﬁation and
necessary actioen, '

CMs /ie/DBRT

o
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Hul) ‘- /\lmn ptionin l{uuutn;, Cutegory -
Rel :- \mn I./No i‘,S/’f‘?"/ dt.24- 03- "()(H |
Sir. 3 . ‘
I reference 1o your, lL“LI ulul u\m\'c I llku to inTorm you that have been medics ||!y
fitted for mvmu-m.ll cate 'nw( is (rst fireman NI C'nu-m\)m butlom Seniority b jun
toraball fest P, 2nd /m .md Fngg Cleaner as 1)/\!) on wtiliz: \11nn h sl b mslu 10

AP DYy,

Thurelore you are requested to Kindly inform to the poor applicant on s hat reasions

ey battony Sentority has been fived,
Your kind veply is carly sohendd formy consent please,

Thanking vou
Yo fthtutly

Date b/ 203 - i ‘ ST \ ANATATAN PANDAYY.
o SSenior Clerk »
Umlm‘.'*'»l"./l"./[\l.\’_N

) /fr f\((//u % f\/m'//fm /)cm(/fj(
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< : - AMBMEX OO . <20 (5) ‘,-\' : '

¢ '_,qu( L

Prom - ‘ ,
Sl Satya Navayun anday. ' Diate @ 15052003
Sty Clerk (G) MXN ' '

Under -'H_lifl'llucllf\l.‘{N” :
' | . To, .
: .'”.‘.C Divisional Rallway Manager ()

N.F.Raitway, Tinsulkia ' o o ’

Through Proper Chanpel
Sub; Ahsnrp(lun in Runniag Category

. ;m Vour LINJERISD AL 005 -

+
sy L

Respected Sir, ‘
With dnc respect and humble sulinission | bew o Tay helfore you e following

few lines for your re- cnnaldc.r.mon picm:. o _ ‘ ’
That Sir, in reference to my Telter Noo il dated 10-04-03 you have rc.plic.d |n

para 2(‘\\'/0) i your letter that CMS/DBRT nol mentioned above re-medicnl s,

Medical)., But sorty o S0y my re-medical examnation hield during the stipulanedd

|)uim| s per extent rulu AR aln you bave mentioned tat 1 liave tost iy senionty wy
cand when ' have  ahsor hcd in alternative joh s perextent udes, So for
M.unml/L.l.ll)lmh rules concern { have not rnuml that my seniority mipht he hampered
before the specified: pumd af u medical is over,

Therelore your klml lmnmn- 1S requested 1o lct me know the extent rule by .
Lo vittue of which my s r.mmuy i 1o b losg and ‘.Lnlmll) me o indicite my willingmess, , '
:1

in this regard for whic h et ol kindness T ahall rennain e ergrtetnl o vouand abliye,

\nnmln!l\ln!]\ "

- N ) | (g:’“‘] [_S_’O'///\ %Yﬁ i /ﬁ)(?l /
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Yo, S Date: 180972003
The Divisional Railivay Manager(P) © © 1 ‘( S h
- : FE 4 ' .k Lo
N.IWRailway, lmsuki i ‘ i o ) ) l
' L1 ol [] i
Through proper ch'mncl - \
LZ»% W “‘ by N 'l’ !

Rcf 1. Ymu l,.Nn Lb/'i‘%"/(llll Ul/(ls/(
2. .'\l'/l /M\N 1/No 1/ H\H/M\N 00 dd, 1'%/()'%/()\

“Sub - Weminder thepes!,

Rew pt.‘(lul Sir,
[ beg most t\.'wpt,ulhllly osapprise you that as desied by youan ¢ \pl mation was sobanitied by
e awthin .t:pul.\lu\ d,\h. lul yowr it o and favourable considerition, Hm itin nmllu ol

repretthat neither uny l.woumhk action has hun taken nor any reply has been 1LLL1\’L(1 Trom ymn
end tll date, S :

In view of the :\l)oxérch‘fc_ii'cunml:mccs Lwould Tike 1o submit herewith onc Zerox copy each of
my letter datcd 15/05/03 a5 well as the rcccip'l copy ol the said letter of mine enelosed hare,
i |
Hope, your L,nodu.l[ wnuhl be kind cnough to ook into the matter favourably .nul fake”

hecessiry pronipi action:if llw ey wd Tor which act of your Kindness 1 shy b remain ever wmldul

: i‘- B ‘ , . Yours faithfully =~ . {,'7/
y a ’ AL ey
(/) / /I/}‘ » e L(}}JX//,,I/‘\/‘{ rr///rr & | (,/
- “"’”‘ CLE _ : G.rrANDE . '
v /(3 D : R A Y)
N o : © SRUCLERK (GY (ELIEC) MXN
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To, 7 ' .

The Divisional Personal Oflicer

Tinsukia Division, NI, Railway

(Through proper channcl)

. Sube- l‘ra\ycr for scckilig {ruitful result on my fepitimate claim as DAD, in Running,
"t eategory,
Respeeted Si, -

With profound respect and humbie sabmisgion, | Dap to deoww youre Bind nteemion
with the following fiets for favour of your kind sytpathetic, considerntion & fuvouruble
action on my lepitimate demand please. -

’ That Sir, in ¢onneetion with the above, | hinve nlready sulnnitied nsy views npninat
wy seniority going downward as intimated by APO/TSE for DRMAZTSK vide his 1/No.

ES/TS2/TSK, did 01.05.2003. But, in view of the abave, duc to non reeeipt of the (ritful

action or any intimation after the expression of my views, the situation compelled me o
serve noreminder on 18/09/03,
- 26/09/2003,

The first reminder was received by DRM/PFTSK on

While in spite of serving appeal and then reminder, neither any action on my letter

- wa tinkennor any intimation was given 1o me. So, heingr-impatient once apain T am bound

to appronch your _hén‘oilr_ by praying another one appeal for prompt action on my request
for nbsorbing me in my original ¢

beeause [ have been deemed fit in
Medical examination vide -
informed to you,

ategory as DALY along with my previous senfority as
my original job ol DAD afier being completion of Re-
CMS/DBRTs ceitificate No, §5 did. 22/7/03 which was duly

.. Vhat Sir, Tn"this regard, 1 want to let you know that the correspondence hag been
made with you so'prolonged in this respect, but action has not yet

been done finatly on my
fegitimate elabin,

Therelore, lagily onee unpain, | carnestly prav that your honour wounld kindly Took

it the matter sympathetically and imprirtially
abiothing wie to miy oripinal past ol DALY alonp, with my previons senionity. ns pryed o,
This act of your kind consideration would make me gratelul to yon in future,
‘ ' Yours Dithlully
Dated Mariani the
8% January 2004

»(Satya Naeayan Panday)
Sr.oelerk/GIMXN .
Under SE (1) MXN N.E, Rly,
Copy o (1) DRM/TSK - ‘
(2) DEE/TSK For kind information und necessary

fruittul action on my legitimate claim
please, :

Yours l'nilhlf'n-lly,

( " tf“) o\ - .' R ‘

andd wounld” solve the problem linally
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1

Dite:06.06-2004

llu. Divisional Railw: ay Minager (1 )
NI Railway, lm‘.u!\m

( 'I‘hmu’gl\ pmpcr channl,)

Refl ¢ My letterdt, 18- 09 2003 receive

d by you on 26-09-2003 and my letier
' dl 08 01-2004, received by y

Ol on 19:01-2004,

Sub. /\ praycrto absorb in niy original post ol running category or intimate
me the c:\u.nd rules of seniority,

Sir, o '

. ol -
n reference Lo the subject cited above | have the honour o inform you o!’lhc
following [.l(.ts for your perusal and kmd carly action please,

That sir, | dp)lOdLhL‘d you with two rcmmdcrs ( dt. 18-09- 2003 and

L 08-01-2004 ) pmym;, o absorb me in my ongmul post of aunnmb

llugmy
,iulummg my mnuuty I the sanie nppeal | alm reques

,(«.d you to fet me know the
extend rules ol hLlllUlll)’ ol service npphcublc o my cise,

This l did as"you informed
me UHUHMI lu, letier No,

ESZTS2 At 01-05-2003 that | muhl be ube

original post-of running category with bottom seniority, It | s
that having waited more than a y

sorbed in oy
& matter of Llu.u regret .

car 1 have not yet received uny reply l'rom"yo'ur end
regarding the matter, l however, again appeal 1o you Kindly to provide me \\x\\\ nmy.

original p().t ol mmnny catepory retaining the lhul '.un(mly

or inform me (,)[»!h_(.
relin u! rules ()! senjorily,

I would very pnlmly like to intimate you that I would be bound. to adopt legal
p:()u,duu, m case of non- lLLLI])l of any reply from y

our end, Kindly permit me 1o do
50 And Obll)_,L thereby. |

Hoping your carly treatment.

/( ot M/,/(m O ’l‘",m,,. ‘.\ ours I:nlhlu‘lly,
(/)(/ﬁﬂ/ =/ /)(104('.

\ 0 v) ) ’
\(.}U' (f/((/f?\ /\/[p},njy v 'lmudﬂyn-a

( Satya Narayan Panday )
SroClerk (G
N :

Ry 1 Under SSE/Elect./MXN
| A w @ W N Railway,
i ! . ""’Z—‘) Jaaan st . ...o'“' v .
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Original application No. 92 of 2006
Dale of Order: This the 28% Day of April, 2008.
G0N ELE MR KV . SACHIDANANDAN, VICE-CHAIRMAN

Sri Satya Narayan Pandey,

Son of Late Devi Ram Pandey

Senior Clerk(G)

Under SSE/Elect/VIX N N.F Railway. Applicant

By Advocate Mr. B. Xalita, Mi- M.K.Mazumdar
Versus-

1. The Union of {ndia

Represented by the Ceneral Manager,
Narth Last Frontier Railway,
(N.F.Railway), Maligaon, Guwahati-11.

The General Manager,
North East Frontier Raxlway(N .F. Raalway)

Maligaon, Guwahati. S

The Divisional Personal Officer,
Tinsukia Division, N.F.Railway, .
Tinsukia. :

4. The Divisional Railway Maneger()
N.F.Raihway, Tinsukia,

The Chief Madical Saperintendent
N.F.Railway, Dibrugarn. Respondents.

v

By Advocate Mrf.l.Sarkar, Rallway cou nsel

ORDER (ORAL)

KV.SACHIDANAWDAN V.C:

The o applicant joined  ju the Es.t'.aﬂ)lishment; of
Iocoforeman/Mariani as cleaner and he was promoted fo the post of
1% Fireman. He met with an accident on 21.9.96. He has L’mderrgone
: treatment. The matter was referred to the Medical Board and-the
Medical Board found him medically unfit in Aye one and thereafter he

was ahsorbed in alternative employment in the same category in

L

&
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. terms of the lotter dated 23.12.99, 1t is observed that the applicant
made an appeal to the CM$, Dibrugarh N.F.Railway seeking decision
fo; medical re-examination. According to the applicant his case was
cénsjde:'aét_i and on re-examination he was found fit for m?iginal
category. On being declared fit the applicant aga’in m’a-de
representation on 6.6.04 for his absorption in the Bunning category,

but the respondents did not consider the case of the aﬁplicant til}

.date. Being aggrieved the applic.aijt has {ﬁled thi's:aépl'icatibh seeking

e i 1 <o

i. B B Y
' N P S AN

“ -*. o ARy] . "' IR

"7 the'following reliefs :-
P v | !

“That the applicant prays: fo

_ I"_‘?\;f'_adn‘_iitting 'this -
application call for records and on hearing the
parties direct the Respondents to consider the
prayec of the Applicant to absorb 'him in his
original category of DAD 1 fireman with all
consequertiar henefits and due seniority as
admissible under the extent Rule.” ‘

1 have heard Mr.M.K.Mazumdar, iea'rned counsel for the
a;ﬁ;)licant and DrJ.LSarkar learned Standing cog_nsél_'-~ for the._:" ‘
R.ailiyays. When the matter came up for hearring the }earn;-.d counsel
. " for the applicant has submitted thot he will be sétisfiea if a direction
is given to the 4% Respondent to consider and dispose of the said .
re]n*ésentatiun dated 6.6.06 and a com'prehensive representaticin is”
proposed to be filed within two weeks from to-day. In the ‘interesbo_fl'
justice 1 am of the view that it will suffice if this court dil‘ec:ts the-;'ﬂ"
applicant to make a .comprehensive_ repres‘;ebn't::éi:t_:.ion_fibefo‘gg the 4%
' Respondent, if he so desires, and 1€ such represgf};:'ai:ib;; is fiikled bé{ the
. o .

applicant within the time frame the 4™ Respondent will dispose of the’

same within three months from he date of receipt of. the said

. representation. [—/ :
X {
'...i' ' - . - e
o i

ot e e ——————— e 5 =%



The (.A. is disposed ol accardingly at the admission stage

e i

Sd/VICE CHAIRMAN \1 ‘
| o
%
|
1

Bate of Application ¢ .. j .,..
@ate on which copv is ready 7. '%27;'

P
Date 00 which copy is dehvered A

certifieo to be true copy

&,‘ “-uul)ca S

Section Officer (Judn) \-
C. A. T. Guvahati Beuch
Guwahati-5,

N AL
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_21/40‘Hrj. on 21-9-96 while pérforming evening duty as

._. #‘fﬂh ;AwnmﬁxQéé;!;fﬁ |
< | Y

.5 - O

- To,

The Divisional Railway Manager, (?ersonal),
N.F. Railway, Tinsuklia. ‘

Sub i~ An appeal for Absorption mf in original
Category of DAD Running staff. :

Ref :- Order dated 28406 passed by -
‘ in Original Application No,92/06.

Sil.’, '

1 have the honour to prefer this appeal in
conplmance with the order pagsed in the O.A. No. 92/06

for favour of your kind perusal and faVOurable consideration.

That Sir, 1 joined in the Eatablishmant of
Locoforenun/Moriani as cleaner w.e.f. 21-07 78 and during
the course of time I was promoted to the post of the

1at Fireman w.c.f. 3-10-90.

K

That Sir, 1 met with an accident atrabout

steam man and as a result thereof got injuries on right

leg and buttock. - 4 o : - o

That Sir, I reumincd under ailck lint
fpom 22-9= 96 to 15-~ 12 97 and after treatment became fit

and DMO/MXN issued certificate No.444 at, 16~ 12 97.

That Sir, on subsequent occassion when I

rep0LLod sick my case was referred to CMS/DBRT and I was

‘qivcn proper treatment and aen examination a&ber I was.

declared f£it in my original category as #ireman and in

thot rogards £t certificate wag isgucd vide certificate
. S cuntd... 2

i g
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No.221 dated 19-3-99 and on completion of six months my

casex wap reviewed by the CMS/DBRT andad &ﬂé declared unfit
in Aye Cne as lst Fireman and thereafter I was absorbed

in alternative employment in terms of letter dated 23-12-99.:

That 5ir, in considerdtion of my repfeaentation/.

‘appcal dated 13-11-02 to go back to previous job as DAD my

mattcr was xaﬁanumd referred to the CMS, Dibrugarh seeking
decision for medical reexamination, my case was thereafteﬁ

considered and on reexamination on 05-02-03 I wgs declared

fit for original category.

I'hat Sir, on being declared fit I made'application

for my absorption in the running o category as per extent.

rules, but’ ny said applications dated 10-4-03, 15-5-03,

S18 Y- 03, d 1-04, C-6-04 were never considered and no

pr0per reply as per extent Rule given to any of my
representations which clearly amounts to denial of my

legitimate claim to “Join in my original categorye.

‘That as your bedingn authérity is aware 6f phe
ultimute iﬁternal cowmuﬁication to the Chief Medical
Suberintendont dated 16-8-04 secking furthor clarificagion
against my absorption in Running Cdtegory was replied vide
letter dated 18-9-04 whereip 1t is 5pecifically ment ioned
that nothing has been written in‘IRMM that a,decategorised'
empioyeé cannot be absorbed in his original imxhizxmrizu
ca£ggory if féund fit in subsequent medical examination.
Unfortnnateiy my. case for absorption in the Ruﬁning Category

fn the present form of not bedng considered irrespective

Contd o s 3
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o£ Lhe fact that 1 have already undergone the: Diesel
ConversiOn Course trdining and at the time of m. regular
DAD running staff I have alsorperformed duty as DAD, and
hence I had to approach the Hon'ble Central Administrétive

Tribunal for vindication of my grievance by filing the

Original Kpplication‘mo.92 of 2006 and the Hon'ble Tribunal

decided.uhe,mutter on‘28—4»06.‘0n hearing Lhe matter and
on_pﬁfuuul matdrials on records have came to the céncluéion
that a Erééh‘COWprehensive representation may be submitﬁed
hefore yodrvhonour'within 2'weeks and by the same order
dated;?B—d—O&, the lon' blu Tribunal was pleased to dirpct
your honour to disposgse of the matter and hence I file

this bL£OLc your honour to congider the matter in accordance

with ewtant rules and to allow my prayer £or absorption.

Znclo - Copy of the Judgement/ Yours sincerely:
order dated 28-4-06 ‘ y
‘ 0
passed in 0.A.No,92/06, ~J°b ﬁ““”ﬂ% %k
_ ( Satya Naraya&7g§£dey )

L Sr. Clerk (G) _
under SSF/E/MKN N.F. Railway.
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From: SATYA NARAYAN PANDAY - Date : 28.12.2006
SR. CLEARK (G) | |

UNDLR SSL/ E/MXN, N.F. RAILWAY, MARIANI

T0,
The Divisional Railway Manager,(Personal),
N.F. Railway,Tinsukia.

Hon’ble Sir,
Ref: Absorbtion in DAD running stalf,

Ref: Order dated 28.04.06 passed by Central Administrative
Tribunal, Guwahati in O.A.NQ.92 of 2006.

While awaiting a reply from your end with regard to my representation
dated 09.05.2006. 1 have to write to inform you again for the same reason for
favour of an canly reply relating to the aforesaid matter.

[ have already stated in detail as regard to the facls and circumstances of
my case and 1 think it is not at all necessary to repeat the same time and again

However, in brief, | would like to inform you that despite a clear dircction
issued by the lcarned Central Administrative Tribunal, Guwahatil in
0O.ANOQ.92/2006 (a copy of which was already furnished to you along with my
representation dated 09.05.2006), you appear to have delied the said order and
not cared to have acted upon. It is a matter of grave concern that people like us
have always been treated like garbages and little importance given to their
grievances. ‘

I would like to remind you th at‘unless the aforesaid order of the Hon'ble
CA'T, Guwahati is complied with within 7(S¢ven) days from the date of receipt

of my letter, | shall be constrained Lo go in for appropriate legal action against
you to substantiate my claim at all costs.

I therefore, fervently request you to look into my grievances most

Jjudiciously and sympathetically and I belief that justice would ultimately prevail..

{{Q Yours f: n(hlully,
1 .

S s

3(\:??»,& | | (SATYA NARAYAN PANDAY)
17 3Y o ’ - SR,CLEARK (G
K"\/}%’gp"% -~ UNDERSSE/E /MXN, N.I'.RAILWAY, MARIANI
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N}";’ES‘/H?_ ﬁ | : . Office of the : e
o | Divisional Railway Manager (P)
o Tinsukia, Dated - z.F)/l.)/) )()()
To,

CSi/SN. Pandey,}S%,r. Clerk (G) -

"f_-_ Throuqh' - SSE (Electric)/MXN

i ‘ Sub - /\beorphon as DAD.
. Ref: - Your appeal. dated 26/12/2006.

. in refe:enre to your appeal cited above it |s mform you . thdl reply of
your appeal dated ‘09/05/06 had already been sent to you v1de this letter of even No.
dated 24/07/06. However -a Xerox copy of the same letter is sent here wnh for your
mformahon please

DA: - As above. .

\i/ ‘
\

\ \ QS\PD

o (M/
P ' . £
/D|V|5|or1al d||W(MM?!HﬂgCI (P}
N.F.Railway /Tinsukia

Copy to: - \)S[“ ([Zl‘octric)/MXN ‘He is requested to handover the letter with
: enclosure duly acknowledges by Sri Pandey & the same shouid be
reline fl to this office lor record please.

o :
’ . /
. 3 . ; .
.

Divisional Railway Manziger (P)
N.F.Railway /Tinsukia
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Office of the
Divisional Raitway Monager (P)
' Tinsukia, the 13 April 2007
NC. ES/752

To .

-

511 S .N. Pandey, Sr.Clerk/G under SSE/Clect./MXN
Through: SSE/Elect./ MXN,

Sub @ Your -appeal ‘dated 9.5.06 and 28.12.06 regarding absorption in the original
category (Running category). ) L

Ref : This oﬁice letter No.ES/752 dt. 24.07.2006 and 29.12'.200’6.

Yout appeal dt. (09.05.2006 & 28.12.2006 I connection with O.A No. -92./06 has been
gone through by the competent authority (DPO/TSK) who has passed the following ofders on recelpt
of deciston from GM(P)/MLG vide his L/No. Ef 170/LC/NS/725/00 Dated 27.03.07 -

1. You are presentlnyorking as Sf. Clerk (G) under SSE/Elect{P)/MXN, N. . Rallway.

2. You had been appointed as Cleaner under Estt, of Loco Foreman/Matiani on 21.07.78 and
you were promoted to the post of Ist Fireman on 31.10.90. :

3. You had met an accident while performing duty on 21.09.1996 and ;‘elnaiﬂgd in slck list from
__2}.09.1996 to 15.12.1997 and declared fit to join duty. K
4 In subsequent occasion you remained in sick list and your case had been reffered to

CMS/DBRT by Divisional Medical Authority and with proper treatment you were declared fit in your
original category as Ist Fireman for a perlod of six months w.ef. 19.03.1999.

5. Mter six month you were agaln sent to CMS/DDBRT for re-examination and. you were found
unfit for AJone but fit in C/ one medical category. Subsequently the post of Jr, Clerk/G was offered to -
you and on your acceptance you had been absorbed as . Clerk under SSEfClect/ MXN .on
13.12.1999 and promoted as . Clerk/G w.e.l. 19.4.2002. :

ﬁ 6. As per"Mz.lster Circular.25 (Appendices ) para 17.1.4 (photocopy enclosed)

“Ini the event of hils being dectared unfit an employee may appeal W the Chief Medical Officer against
the Divisional Medical Officer's deciWﬁod of 7‘&'575fr"0m the date of adverse report by
Divisional Medical Offlcar.”™ ‘ ' .

but you had preferred appeal after 3 ( Three ) years and also after becoming pait and parcel of
another category (i.e. Clerk in Electrical depit.) in which you got one promotion alsn. S0 as per above
quoted rule, the time fimit for appeal has been lapsed and you also became a patt of another cadre.
In this circumstances you caniot be seut for medical examinalion as per the rules meant ot your
original cadre (i.e. Runviiing category job). 4 ‘ o

T e e
r— p—

7. You have reijresel'\"ted as per directives of the Hon'ble/CAT/GHY. The malter has been examined
as mentioned above in details and it is ohsarved that your apqae\al for your absorption in Running
categorles (In original ‘post) can not be considered i fight of the circutar and the reasons as

mentioned above., |
AY M [or Divil. Rerttw ay Mai agg@’r(ﬁ?\f‘/)

To~ed \( f-"fvx'::) _ l \ ‘ ,
| X0 %vﬁg’ | | | N.F.Railw@,ming‘g;}j



B } | File in Court on_,\.\.\\. NAMY

. Court Ofﬁcer

DIST. — KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
' BENCH AT GUWAHATI

 GUWABATIBENCH A1 GUOAZAE

" QA No. 200 of 2007-

-Sri Satya Narayan Pandey _
wveen e Applicant
- Vs
" Union of India. & others . .
... Respondents.
| _‘INpEX |
SL.NO. PARTICULARS - ., , PAGENO. .
1 - O.A .. STmm TRt y 01-05
. Affidavit - ) e 06 ’
2.  ‘Annexure- A - 07-08
3. Annexure -B.  ---eee- . 09
4. Annexure—C  —-mmm-mm- - 10
5. Annexute D - - 11
6. Annexute -E = —-r---mem- 12
7. Annexute —F  —---ro-ee- 13
g. Annexure - G - | 14
9. Annexute -H, =~ - 15
i? Anneguge 1 —ceeoomem- 16

. Annexuge -J ,----'- ------ 17

- Filed by,

MWW

Advocaze, Guwahau
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DIST. - KAMRUP. ﬁ: § Eg g «
. ' - T" 5
IN,THE CENTRAL ADMINISTRATIVE TRIBUNAL : g Eg
.~ GUWAHATIBENCH AT GUWAHATI £eq
-
0.A. NO. 200/2007 'fé':
. 5 ez

SRI SATYA NARAYAN PANDEY &

...... APPLICANT.
-Vs-
THE UNION OF INDIA_& OTHERS
...... RESPONDENTS

WRITTEN STATEMENTS ON BEHALF OF THE
RESPONDENTS. '

The Written statements of the Respondents arve as

follows :-

1. That a copy of the Original Application No. 200/2007( herein after
referred to as the “ application” has been served upon the respondents .
The respondents have gone through the same and understood the contents
thereof.
2. That save and except the statements which are specifically admitted
by the respondents , the rest of the statements made in the application may be
treated as denied. |
3. That the statements made in paragraph 4.1 to the application the
answering, respondent has nothing to comment and the answering respondent
further begs to submit that as per office records of Shri Satya Narayan Pandey
it is seen that he was ixlitially appointed in the Railway services as a cleaner
on 21101978 in the scale of pay of Rs. 196 - 232/~ under
Locoforeman/Mariani in Tinsukia(TSK) Division. He was promoted to the
‘post of 1% Fireman on 23 08.1990in the pay scale of Rs. 950 — 1500/-.

4. That as regards the statements made in paragraph 42,43 &4 4 to

' the application the deponent has no comment 2t all uniess contrary to the
records. | ‘

5. That the statements made in paragraph 4.5 & 4.6 to the application
are not true and the same are not admitted by the answering respondent. The

=
<

\



N cunmngly suppressed many matm:al facts The fact of the case. is that m the

year 1097-98 due to the closute of steam Loco-Shed / Mariami, all the
I*'Fireman and 2™ Fireman were declared surplus including the applicant. As

a result the applicant along with other I* Fireman and 2™ Fireman were

ordered for transfer to Alipurdwar Division to work there on utilization basis
vide office .order No. E/210/1(M)Trans , dated 050898 “But instead of
carrying out the transfer order the applicant again reported sick for the second

 time on 110898 and remained on sick upto 19.03.99 (ie., 221 days). On

' duty the apphcant was again ditected to carry ‘out the transfer order in

19.03.99 the applicant was declared fit by the Railway medical authority ' in
the same medical category ie. A-1 to work as fireman sub]ect to the condition

(98]

w1 Wy, foafear

F. Riy, Taeo 50

Sl‘. Divis O
9
N

for review of t.he same after six (6) months. As the standard of the ]ob mainly I
_ co_nfmed to safety category, which requires special Medical exarmnanon after

regular interval of aforementioned specified period during the service tenure

ofastaffmvxew ‘of the factmatmenholdmgﬂuspostmntmmcmymg_ i

passengers. The employees holding these categories of post, who are m:nnly
concerned with life and safety of the people traveling by train, cmmoé allowed
to perform if t.hey are found unfit in the medical Category A-1.

The @phcam remnned his duty on 20.03.99 and aﬁex remnnphon of

* Afipurdwar Division vide office L/NOES/752, dated 08.04 99, Lastly the .

,apphc:mt was spf'ared on 30.05.99 by h1s Sr. subordinate to carry out his
transfer order . There after the apphcant was retumed back by the Ahpurdwar :

Dmsmn for his ﬁnal medical exarmnahon due in the month of Septzmbet
19_99.The applicant was directed to attend Chief Medical Supexmtmdent /
Dibrugarh for his medical re-examination vide Loco Forman/Mariani’s L /

' NoLE /0 dated 19.09.99. As a consequence of medical re-examination the

applicant was declared unfit in the medical category A-1 and found fit in the
medical category C-1 vide Medical Cemﬁcate No. 155 dated 22999

A copy ‘of the office ordet of DRM(P)TSK dated 05. 0898 &
08.04.99: are enclosed herewith and nmked as Annaxure- A &
Annamre-B
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6. That in regard to the statements made in paragraph 4.7 to f ffgé

¥
apphcatmn the answering respondent has no comment tnless contrary to g f =
. A ez

the record. After medically de-categorised from the post of F/Man whichis

" a safety category post the applicant - was offered for 'redeployment in 2

.non safety category post of Ir. Clerk/G 1n Electrical Department and on his |
acceptance the applicant was absorbed and encadred as Jr. Clerk under
SSE!ElectJMXN dated 23.12.1999 on his existing pay ‘& scale and

promotéd to the post. of Sr. Clerk!G. w.ef 1942002, %

7. Thati regard to the statements made in paragraph 48 &409 N
to the application the deponent begs to state that the applicant after about 3 }
years of his service as Sr. Clerk preferred appeal to the concerned

~ authority for te medical check up wherein' he was found fit in original
category of A/ 1 and fusther he was advised to attend CMS/DBRT for te-

examination aftet intervat of six (6)months

B - That1 m 1éply to the allegation that averred in paragraph 4.10- -

1o the apphcanon the answering respondent begs to submit that in terms of

‘Para - 17.1.4 of master circuler n0.25 (Annexuge-D), “ In the event of a

staff &ingd{:clared unfit | he may submit appeal to the Chief Medical

Officer agamst the Divistonal Medical Officer’s decision within a period of
seven days from the date of adverse report by the Divisional Medical -
Officer”. But the applicant had ai:pealed after lapse of three years and also

after becoming part & parcel of another seniority unit/group ie., after
absofptionfred:ployment m the category of clerk in same grade (ie. in

equal pay scale) in Electrical department in which the applicant got one )
promotion also. Previously ha was working in the category of Fiteman in |
Mechanical Department. So as per the above quoted rule the time limit for

appeal had been elapsed as per Rly. Medical Rule. Hence-the applicant’s

claim for his parent’s post L:)f F{ Man is not sustainable at all |

9. ' That the statements of allegation made in paragraphs 4.11

412 & 413 are not totally acceptable . Several correspondences and
communications have been made with the higher authority ie 'General

I

JE—
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Mamgef (P) for claﬂﬁcanon & ﬁnal dec:smn -on the subj.ect matter vide %
~ the office letter No. E8/752 dated 6/0- 12-04, ES/752 dated 21 7.05,E8/752

_dated 02.12.05, ES/752. dated 03.0L. 07 & ES/752 dated 13.02.07 |
respectively upon the representatmns ﬁled by the apphcant before and

aﬁertheﬁlmgofOA No. 92 of 2006.

" Copies of the letters dated  6/9-12.04,21.7. QS 02,12, 05
03.01.07 & 13.2.07 are enclosed herewith and marked as
Anrnexure-C,D EF, & G respechvely | :

10, | That, it1s specﬁcally stated that as per duectives of the Hon'ble —

Tﬂbunal!GHY vide order dated 28.04.06 passed in O.A. No. 9206, the
applicant represented for his absorption in the category of 1st Fire Man to

the Ry administration and he was clearly teﬁlied by 'ﬂie administeation

efsoqpe] ~O‘ﬁcc)
qe. od, faagfiar

Riv. T5SUKID

Se. Divisional
N.F.

2.

-

3

that he can not be absorbed in his ongmal cadre of 1 Fire Man aﬂ:er i

consxderabhv long gap of about 3 (three) years where he was promoted to

 the post. of 51, Cletk after redepioyment m Electnc Depattmem which 15

apainst extent. prescnbed rules vide letter dated 24.7.06 ,29.12. 06 zmd

- 134 0? resperuvely

COplCa of aforesaid letters dated 24.7. GF 201206 & 134.07
" . are enclosed herewith and marked as Annmre- H,I&rl

respectavely

{1, That the statements made in paragsaph 4.14 ate not admilted

and the same are ‘denied hy the answering fespondem. The applicant was
clearly informed highlighting the prounds of non-admissibility .of his

claim of absorpnon in his previous cadre of 1% F:remm vide office letter

No.ES/752 dated13.4.07 . Hence the alleganon setfozth int he apphcanon

) that the Rly administration has not cleared the ongmal pomon of the

. case before GM(PY MLG.

12. .. Tha the applicant had not subnutted appeal for re medtcal

examination within the stipulated pcnod of mne He was declared unﬁt in

‘the med&cal_catcgeq,r of A/l W.a.f.22.9.99 vide -CMS!D_lbmgarh Medical

Certificate No. 155 dated 22999, but he submitted appeal for his

remedical examination on 13.11.02 which was riot within sevcn days of |



his medical de categorization . Hence the clam of thﬁ apphcant at ‘belated

stage has no force of' tawr. ' ‘ '

13, - That t.he submissions made in the grbﬁnd portions are baseless

and tiot admitted by the tespondent and the séxne are not sustainable in law

 The apphcant, is not enmled to any relief as claimed by him The apphcanon

1s not mmniamable at all and liable to be dismissed.

ersonnel Office!

14. ' That the respondfm has not committed any infirmity , S
diegality and irregularity in passing the order dated 13.4.07 and as such the =

mtexference. of the Hon"ble Tribuna! is unwarrented for the ends of justice. .
i5. - That the application filed b}f the applicant is baseless and
devoid of merit and as such not tenable in the eye of law and hableto be
dismissed . | S _ .

16. That the answeting fespondent -heg_s to submit _that the
applicant was communicated at various times that he is not entitled to get his
?revioﬁsfparm job owing to his medical de categorization . He has not been
working in his previous job of 1% Fireman , he is presently working in the
cadre of clerical job wherein he has got sentority zmd also got promotion in
higher pay scale | o '

17. That the fespondam crzv&s the feave of the Hon'ble Tnbunal to
produce some relevant documents at the time of hearing of the case:

18. Thatin any view of the matter raised in the application and

the reasons set forth thereon , there cannot be any cause of action against the

- respondents at all and the application is iable to be dismissed with cost.

In the premises aforesaid | it is, therefore,

prayed that Your Lordships would be pleased

to peruse the records and after hearing the
parties be pleased to dismiss the 'appﬁcation
with cost. And pass such other ordets/orders as
. to the Hon'ble Coutt may deem fit and proper
considering the facts and circumstances of the
case and for the ends of justice.
And for t}us the humble respondem as in duty bond shall ever pray :

\

St Divisiond
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competent and duly amhonzed to: s:gn this verification do hereby

. sole.mrﬁy afﬁxm and’ state that the statements made m paragraph
112 are true to my knowledge and behef andthe rests ate my'

" humble subxmsswn before this Hon ble Tribunal 1 have not

suppressed any matenal fact.
And 1 sign th:s venﬁcaucm on thxs 071/’\ day of

Af:r 2007 atGuwahah
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ik, Bs/75%, L - Tinsuda, Batod,6, 12,2901,
: L a
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Ma)igran, o

(For porsenel attantlen ef Shri i vy, DI, CHO/H/MLG).

Sub: Aserptien in funning catogery,

——
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catogory 41 vi<o QIS NORT's fit cortlfleato He,55 4t. L, 7.6,

how Sari Fsndgy hes epplior fer rotnrn buck te nie
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nis lottor le.il/213/1 ~t. 16.9,04 (copy anclesoa), :

{ &4 & Chhapelsa )
X visional Forwnnol Ufficer,
N T Rallvay, Tnsud g,

‘WQ."\: \l y

ek

- apus GTfRG mtz:m‘tll
* gogite <o fagtedl

Amtt, oo .unel Qificer-11

N.Fo RBI‘WBY, Tlmukia

’
{

\9—

gt



S 4 . Anneg «( [

N.F .Rallway
Office of the
Divl.Railway Manager {P)
Tinsukio D.21.7.05
- No:-ES/752 :
To.
General Manager (P) )

Maiigaon N.F.Railway
(For Personal attention of Shri N. Mishra, SPO/Mech/MLE)

Sub;- Absorption in the original category (Running category} ¢f Shri
S.N.Pandey ex DAD/Loco/ MXN now redeployed as clerk in
Electrical deptt. due to medical decategorization.

Ref:- Your letter No .E/283/MISC/M/2004 dt 28.04.05

As desired vide your letter cited above the following documents ere
enclosed here with for your further disposal please.

(i) Copy of the finding of Medical Board held on 22.9.99 (Annexure-A & A/1)
(ii) Copies of appeals of Shri Panaey (Annexure-B/1, IT, ITI)

(iii) Copy of the memo for sending the case for special medical examination to
Medical authority. (Arinexure-C)

(iv) Photo copy of the medical examination Certificate issied from the office of
CMS/DBRT. (Annexure-D/T, IT, 711)

Encl.:9(nine)pages.

Nk g
/ 4/%
2 (R.L.Bhagat)
/tﬂ}ﬁ)’( APQ/L/TSK
For Divl.Railway Manager (P)

Lt £ 1
QA " N.F Railway Tinsukia
-— ¥ . - . -y,

O=tt, Perocwtiol Ullicseos %C_

N.F. Raitway, Tucusla |
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(;eneral Mapager (T),
N. I'. Railway, Maligaon.

Sub. Absurption original category (iuumng calegony) of > S.N.Tandey,
i-x. DAD/LocorMXN now redeploved as clerk m klectrical deput. due

i to inedical deetegorisation

w
i
Rel: 71 |uh oiTive letier INo. S VAREHS 217 05
As destred  vide yvour o etlar NalhTad Mint M Md di Faus S sl the
g otg wggs cent o venr epd vide reference a8 above but no roply has vet bezn received by
.:‘n." Vs lHl d.lh.
Apwan Vol s foglies d Keddhy casaitiieale decisiun .u.um..n PAETTETT TN ;;'x ;i';c
onginai calcgonv (Running category) of Shri S.N.Pandey. Ex. DAL:MXN now redenloyed
Mye clerk in Dectrical dopr. This is alse 3 PNM rem with NTRMU TSK. .
» r

A
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(RLS
ATOTTSK
For Divi. Ra:lwav Manager (P},
- N. T. Railway, Tinsukia,
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at,

NORTHEAST FRONTIER RALLWAY.

. * . ! . Office of the
Divi. Rly. Manager (9),
Tinsukia,
: No.ES. 752 . " Daie: 03.01.2007.
CMMP)NILG
W.FRIv.

{ For hind attendion of Slui J.Rabidas, SPO. Mech. MLG).

B

Suby- Ahcomuon in the onqmal catcgorvt Running oat»unw; of Shri
S.N.Pandey, EXDAD T ocoMNN redeployed as Clerk & in Elecirical
depariment due 10 medically devatcgorizition.

Reii- s oflice Ietier \0 L&u52 di. 06.12.04. 21.07.05. 02.12.05 &
21.07.04,

Please refer o this oﬂ.u:c. letter cited above and arrangé 1o coiuhunicate vour

decision ar the earlicw please. This is an agenda item of N.F.Rlv. Mazdoor Union wut divisional
level TSK. -

7

-~
( RLBIHAGAT)
- APO-ITSK,
For Divi Rly. Manager (P,
N ‘F. Rly. Tmsulu.z
Copy toi= Convenor. .U .Riy. Mazdvor Ln..m Tinsukia division at’ I\TS;\ lor ffonnation
please,
| - For Din{ Rly. MLln:
: : N. F. Rlv. Tuwukm 7
Moskk ot J?b - @/\ of
||‘.! . D} ,))
u U -
{ L .
E\:Jﬁ £ T 71/ \ o : ' qc(\. :‘- "":":.‘. Ve . ; ) T
gio T "“‘ cﬂ.u i R : -

b
. Purountt® S
NE. mﬂwav'"‘ s,
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N. F. Railway @/
Office of the 4 773
Div. [y, Manager(P)
. ‘ : Tinsukia.
7 No.ES/754, Daie © 13.62.2007
To
GM(PYMLG

. NF Railway.
( for pernonal atiention of Sri B. Sharma, APO/Legal CellALG)

Sub :- Absorption in the origial gatepory {Running citepory) Sn SN Pandey, fix:
DADLoco/MXN redeployed as Clerl in_ Llecttical department dug 1o medically
decateporisation.

A legal notice of Sri Indrajeet Das, AdvocatefiHY connection of Judgment
d1d.28.04.06 passed in OA No.92/2006 by the CAT IGHY has been veceived in this office on
09.02.0?. :

One Sni Satya Narayan Pandcy (Ex-1* Fireman) now Sr.Clerk(G) under $SLEAeCcUNIXN
after decategorised due to medical unfit, declared by the Medical Board, had prefered the OA

N0.9J06 at CAT/GHY. Dircction was given fo the applicant to Submitte a comprehensive
representation in the J1 dt.28.04.06. Ccody o dusard)

Representation was submitted by the applicant as per dircction of the CAT/GHY and the
reply was also intimated to the apllicant wde this office letter No.ES/752 dt.24.07.06 through
SSEElectMXN within a specific period of 03(three) months, In the same connection il was
again confirmed to him viae office letter No.ES/752 dt.29.12.06 through SSETlect MNNN

In this regard copy also issucd to SPO/MechMLG for his infoimazhon ard tfupder
disposal/insinuciion etc, but no reply fias been received hy this office till date. ( cepy - u((_w«f)

In view of the above, it is requested te send your decision/instruction 10 the abrawe case al
the carliest. :

- Encl. :-(1) A photo~copy of Advocate Letter did.01 02.07.
(2) A photo-copy of JD copy d1d.28.04.06 of QA No. 92106,
(3) Comprehensive representation dtd.09.05.0€ /
(4) This Officc L/Mo.ES/752 d1d.24.07.06 & 29.12.06 to the applicant.
(5) This office 1/No.ES/752 did.21 L07.05. & 24.07.06 to N, Mishra, SPOMNechMIGL

( !(( 1. Bhagat )
- M APO-FISK
) for Divi. Riv. ManagentP)

B/%} NT Railway, Tinsukia.
Rty

Copy to : SPOMechEG, - for kind information and n/action please.
e T TR -
hﬁ‘ﬂi’ ~_ﬂ Wl \u‘)&.\ . - .‘A..:‘,;‘ \(_})../\d?’
gt goo -t T‘g:..\ﬁy > ‘ ‘:"."i for Divi. Rly. Manager(1)
AL (WY 3 : NF Railway, Tinsukia.
s '3;) Xf; ) 'W-‘/,,:”
™ P Yy
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Oftice of the
Divl. Railway Manager (P),
No.ES/752 v Tinsukda,Dated:24.07,06,
i ro,

Shri Satya Narayan Pandey, .

(ExIsURirerman),

Now Sr.Clerk(G)/MXN,
Through, S.E, (Elefct.)/MXN,

Sub : An appeal for absorption in original category ot DAD Running stalt.

Ref : Your application rf:fﬂ ML

Since you have been medically de-categorised trorn the post of F/Man which is a
safely categery post and re-deployed In a nen safty categery and thereafter cnce again
declared medically Gl W the vriginal calegory e, FfMan bul since there & no specilic rule
regarding return back to the origianl post such re~deployed stalt the maller has been referred
te GM(P)/MLG for clarification vide this office letter of even Ne. dt. 06.12.04, 21.07.05,2,12.05.
Iis decision is sUll awailing Troim HQ.

In view of the above this is indis;'x)sai of the arder on €A N0.92 of 2006 of

Hon’ble CAT Guwahati.
b
e
“L¥Bhagat )
APQ/I/TSK,
For Divi. Railway Manager (P),
N. F. Railway, Tinsukia.
Copy to :
- 1) SPO/Mech/MLG for information. This is in reference to this office latter

No.ES/752 dt. 05.12.04 fcllowed by reminder dt. 02.12.05. In this regard
GM(P)/MLG’s letter No.E/283/Misc/M/2004 ct. 28.04.05 may please be

connactad,
ol
J % qf\ﬂ""y
For Divl. Rdilway MaGdtfer (P),

N. F. Railway, Tinsukia.

I (Al
JMM 6\ %
\
I\!
[ L k2 T .
e s i “i
A'.?:u.‘ i- wvr upnei-ll

N.F. Ruiway, Tinsubio
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N.F.Railway ANNFH K - .,Z. WA
=t Office of the |

TR Y Divisional Railway Manager (P)

' Tinsukia, Dale’d - 29/12/2006

TO; ' )
Sri S.N. Pandey, Sr. Clerk (G)
. ‘ Through: - SSE (Electric)/MXN
) ~Sub: - Absorption as DAD.

.  Ref: -Your zppeal. dated 28/12/2008.

In reference to vour appeal cited above it is".:onform you that rebly of
your appeal dated 02/05/06 had already been sent to youviﬁe this letter of evian No'

dated 24/07/06. However a Xerov copy of the same letter is sent here with for your
_Information please. . '

DA: - As above.

A \%og‘;t/’d’%’)

4
Divisional | ailjw:(y Manager (P)
N.F.Railway fTinsukia

Copy to: - SSE (E‘Iecir.ic;'!M.‘xi'\- He is requested'ib handover the :etter wiir
enclosure duly acknc :'sdgeg by Sri Pandey & the. same should bz
returned to trus office ic. record please.

« | AL o)
é? o : Divisional R'a’iiv\."é(\- .ariag“er‘(F{)
f € : - N.F.Railway fTinsukia.
_ A/MWW ,Q@éwm , z MW .
- -, | g
st
o @ 1
o gces-i
o:;u_ ozt ;nauki"'
pLE. Raslwars



) L‘So N.F. RAILWAY

' I ‘ Offlce of the
: Divisional Raliway Marager (p)
Tinsukia, the 13 April 2007

NO. ES/752

To .
/. Sris -N. Pandey, Sr.Clerk/G under SSE/Elect./MXN

-

Sub: Your appea dated 9.5.0¢ and 28.12.06 regarding absorption In the original
category (Running category).

Ref : This office letter No.ES/752 dt, 24.07.2006 and 29,12.2006.

Your appeal dt. 69.05.2006 & 28.12.2006 In corinectlon with O.A No. $2/06 has been
gone through by the competent authority (DPO/TSK) who has Passed the following orders on receipt
of decision from GM(P)/MLG vide his L/No. E/170/L.C/NS/725/06 Dated 27.03.07 :-

1. You are presently working as Sr. Clerk (G) under SSE/Elect{P)/MXN, N. F. Railway.

2, You had been appointed as Cleaner under Estt. of Loco Foreman/Mariani on 21.07.78 and
You were promoted to the post of Ist Fireman on 31.10.90, .

3. You had met an accident while performing duty.on 21.09.1996 and remained In sick list from
22,09.1996 to 15.12,1997 and declared fit to join duty.

4. - In subsequent occaslon you remalned In sick list and your case had been reliered to
CMS/DBRT by Divisional Medical Authority and with Proper treatment you were declared fit in yeur
original category as Ist Fireman for a period of six months w.e.f. 19.03.1999,

. 5. Afer six menth You were agaln sent to CMS/DBRT for re-exaination and you were found
unfit for Afone but fit In C/ one medical category, Subsequently the post of JIr. Clerk/G was offored to

© you and op your acceptance You had heen absorbed as Jr. Clerk under SSE/Elect/ MXN on
23.12.1999 ang promotej as Sr. Clerk/G .w.e.f. 19.4.2002, : '*

6. As per Master Circular 25 (Appendices ).;;a}-a" '17.1.; {photocopy enclosed)

"In the event of his being declared unfit an employee may appeal to the Chilaf Medlcal Officer agalnet
the Divisional Medical Officer's decision within a period of 7 days from the date of adverse report by
. Divisional Medical Officer.* o : '

But you had preferred appeal aftar 3 ( Thiree ) years and also after becoming part and parcel of
another category (l.e. Clerk In Electrical deptt.) in which you got one promotion also, So as per above
quoted rule, the time limtt for appeal has been lapsed and you also hecame a part of another cadre.
In this clrcumstances you cannat be sent for medical examination as per the rules meant for your -

" original cadre (i.e, Running category Job),
7. You have represented as per directives of the Hon'ble/CA1/GHY. The matter has been examined
as mentioned above In detajls and It is observed that your appeal for your absorption in Running
categories (in original Post) can not be considered in light of the circular and the reasens as
mentioned above.

N's

\ NS

- “{ (ens) /v "b\"“\ g\fj)
Evdh -1 For DI, ailwag\ptfn'abt}(}?’)

N.F.Railway, Finsukia
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In the Central Administrative Tribunal
Guwahati Bench : Guwahati

¢
_ KN
gi }
In the matter of : K

O.A. No.200/2007

2‘-"'1/1 /eo

Shri Satya Narayan Pandey

...... Applicant
- ~Versus
Union of India & o1s.
...... Respondents

-And-

In the matter of :

Rejoinder filed by the Applicant.

A Y

The Applicant above-named MOST RESPECTFULLY begs

to state as follows:- -

1. That the applicant states that against the
Original Application No.200/07, the respondent No.1, 2, 3,
4 and 5 have submitted joint written statement wherein it
appeatrs th-at while replying the averments and statements
made in the application, respondents have raised some
imaginary fiction not based on any fact not to speak of any
record nor even supported by any extent rule and hence
reiterate the facts and grounds stated in the original

application to substantiate his claim. ;

qumﬁmymp@ﬂ |
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2. That the applivant-states—that—the—tespondents

although replied all paragraphs they have not projected the
actual position of extent rule and as such the applicant

submits proper and actual facts supported by extent rules

to substantiate the claims.

3. - That with regard to the statements made. in
pamgfaphiof their written statement which 15 made against
paragraphiy4.2, 43 énd 4 4 of the Onginal Appliéation, it
appears that the wrtten statement 1s filed without
verifying any records available in the office for, the
respondents expresses that they have no comment at all
against paragraphs 4.2, 43 and 44 of the Onginal

Application unless contrary to the records. o

4. That the applicant categorically denies the

allegation leveled and the respondent in paragraph 5 of

written statement -and reiterate that while he was released
by doctor to resume duty of the pest he held, he was
allowed to perform light duty as per doctor’s advise for six
month vide letter dated 11.12.1997 addressed to Sr. DMO
from M.S. DBRT. In the said lefter it 1s mentioned that he
1s to repeat after six month for necessary check up.

That the applicant states that there 1g ng;

suppression of fact, the applicant was allowed to perform




— U |

only light duty since 16.12.1997 and not allowed to do any
job relating to 1™ Fire man which require to serve on
engine in running side.

After completion of six month when the time for
review by medical was due, the applicant informed the
Section Engineer and accordingly on 11.08.1998 he was
directed to report the Railway medical Authonty. And as
such there 1s no cunning attitude nor any suppression of
fact and not to speak of defying any erder of the authmity'*.

It 15 mentioned here that on relgase, the Medical
Authonty, vide discharge certificate dated 31.08.1998

intended to know the nature of job he performed for he

- was fo be declared medically fit/unfit for the job.

Thereafter, on 01.02.1999 the respondent No 4
in reply to letter dated 28.11.1998, asked the Sr.
Divisional Medical Officer Moriant to furnish final
medical recommendation to accommodate the applicant in

desk job or alternative sedendary job.

But the applicant could not be provided any

desk job or other light job irrespective of his health

P

SC\"&K«)P '\\‘“’“’"@"“?"“@ .
_ %ﬂww 29/, fog Nb

condition resulting from a trauma due to fall from engine

for, S Pandey was not medically decategorised till
01.02.1999 and subéequenﬂy he Was-deelared medically fit
in original category for six month vide letter ldated
19.03.1999 by the Sr. Divisional Medical Officer and
thereafter on 30051999 he was

spared to report
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Alipurduar Division Aamidat © of his—deteriorate
health condition. It is to mention here that vide letter
01.02.1999 the Divisional Railway Manager (P) expressed
his inability to provide any sedendary job until and unless
he 1s de-categorized. As such there was no malafide
intention of the applicant in not carrying out transfer
order. _

However on 04.06.1999 the Sa. Divisional
Mechanical Engineer, Alipurduar Division returned back
the applicant to Moriani as he was not fit for running job.
In the said letter it 1s also mentioned that after review
examination if he 1s declared fit he may be re-deputed to

the Division.

Copy of the letter dated 11.12.1997,
'discharge certificate dated
31.08.1998, lefter to the  Sr.
DMO/MXN dated (01.02.1999, fit
" certificate dated 19.03.1999. transfer
order dated 30.05.1999 and letter of
returned back dated 04.06.1999 are
annexed as Annexuures-R; Ra, Ry, Ry,

Rs and Rg respectively.
-

5. With regard to paragraph 6 of reply the

applicant discloses that during this period applicant was

I%-

SShgnjodoga fuiy

| 729-74\ A gws A, LA s 291 /23
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taken back and absorbed in alternative job as Jr. Tlerk (G) ’Zg

in Electrical Department in Scale Rs.3050-4590/- vide

'order dated 07.03.2000. His pay in alternative job as Jr.
" Clerk (G) 1n Scale Rs.3050-4590 is fixe;i'on Rs.4590/- +
1377/- PP.-wef 11.02.2000 in reference to his pay
4590/- plus 30% MA. The personnel pay of Rs.1377/- was
to be absorbed in future increr'nénts‘of pay.

It 1s worth mentioning that fixation of pay in

alternative job is vetted by DAO/TSK.

That 1t 1s mentioned in paragraph 6 of the

written statement in reply to paragraph 4.7 of the Original

Application the applicant was promoted. to the post of

Senior Clerk (G) in the scale of Rs.4500:7000/-_vide order
dated 19.04.2002 and the applicant’s pay was fixed at
Rs.6125/- ranking him as senior most. In the said list Sn1
Srimanta Das was ranked 2™, ie., junior to the applicant.
But in the next promotion to the post of Head Clerk the
apphicant was superseded by Sri Srimanta Das and in that
regard the applicant submitted. representation for
promoting to the post Head Clerk on 17.03.2004 followed
by another representation dated 2’2.04.‘2904 which was

. duly received by the respondent, but ‘could not yield any

resuit.

Copy of the office order dated
© 07.03.2000, office order dated

Centrat Admin!stretw Trtsumal (z
pas PR
#
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19.04.2002, senionty list and the
. : | representation dated 22.04.2004 are
annexed as Annexures-Rq. Rg, Ry ;md
Rjo respectively. §
S
6! That with regard to the statements made in S
paragraph 7 of the written statement in reply to paragraphs
4-.8 and 4.9, 1t 15 stated that since the applicant’™s injury
and remaining on sick list of DMO/MXN from 22.09.1996
t1ll 22.09.1999 being the date of declaring unfit in Aye one
as 1* Fireman but fit in C-one in sedentary job or desk
duty the applicant was under treatment and as stated above
was often declared fit on review medical examination.
From the internal communication dated 14.02.1999
- addressed to CMS/DBRT from Sr. DMO/MXN as informed
to the applicant, 1t appears that till 14.02.1999 he was not
medically de-categorized.
However, since the de-categorization and his
absorption in alternative job with pay protection + 30%
M.A ., on 21.06.2000, the applicant made an application to
the DRM(P)/TSK for grant of compensation under
workimen compensation Act 1923, Thereafter, on
11.07.2000 he was spared to aitend CMS/DBRT for check-
up and issue of loss of eaming capacity and the same
procedure continued by exchange of letters dated
30.08.2000, 09.10.2000, 14.12.2030,. 08.02.2001 and
ultimately on 12062002 the DRM (P) informed the
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applicant that his claim of compensation 1s not admissible

since on being declared medically fit for the same category

and resume accordingly.

Copy of application for grant of
compenséticm dated 21.06.2000, letter
to CMS/DBRT for sparnng of the

Jotten. doded 36.08.2009,
applicant dated 11.07.2000, letter to
CMS/DBRT dated 09.10.2000, letter
to SE. (Elect yYMXN dated
14.12.2000, letter to CMS/DBRT
dated 08.02.2001 and letter to the
applicant dated 12.06.2002  are

annexed as Annexures- Rij;, Ria. Ria,

Rm, Ris, Ris and R+ respectively.

7. That the applicant states that by this soit of
whimsical activity of the respondent, the applicant became
puzzled with unforeseen pleasure of going back to his
parent department which resulted to file a fresh
zﬁplication for medical re-examination and as such the
statement made in paragraphs 8 to 12 in the written
statement are 1ll bounded and baseless.

| The submmssion of appeal ‘for re-medical

examination annexurell of the Original Application dated

13.12.2002 cannot be said to be delayed.
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The applicant states that the communication

dated 13.04.2007 simply deals with provisions of dis-

satisfaction with any or every medical report which 1s not

the case of the applicant.

8. That with regard to the statements made in
paragraphs 13 to 18 the applicant denied and states that
these are not sustainable in law. From the very date of
accident till cancellation of the claim of compensation the
applicant’s demand for provide him suitable job, in the
cousse of medical examination/treatment the activity of the
respondent have undoubtedly distorted the clear provisions
of the right of de-categorized employee his absorption in
alternative job fixation of seniornity in the alternative
department were never followed.

Further more, from the internal communications,
it will be clear before this Hon’ble Tribunal, if the
relevant documents and papers are produced at the time of
hearing as submitted in paragraph 17 of the written
statement. That the respondents were reluctant to give
| prc:ci)er relief rather they are not conversant with their own
rules how to protect the benefit of the subordinate
employees

Under the facts and circumstances stated above,

the relief Aﬁlljﬁ'f for to absorb him in onginal category of

S
gl gl | Lhseals 29/ 1 /o9
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DAD 1%

due seniority in the electrical department on being
absorbed in identical grade on medical de-categotizatiqn- L

entertaining the claim of compensation to be allowed with 0N

cost.
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Fite man with all consequential benefits and/or
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VERIFICATI

I 811 Satya narayan Pandey, ............ . .. ... .. .
AR agpliont A b il mplicaldn

do hereby verify that the statements made in paragraphs
1-. 2.3 7 e 8 are true to my knowledge and
those made in paragraphs —_— are my humble
submissions and statements made in paragraphs 4, Se.b6
are denved from records and I have not suppressed any
material facts.

And I sign this verification on this 19" day of

J&w-am—d/ L2049 st Guwahatt Toeswlla,

Sigxlature

&
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N.F, Railw y.

No. H/178/1 | MS/IC /O£ E ice
Dibrugarh
To, Dt. 11-12-97

. . # Sr. DMO/MXN

. , Sub te Sr. S.N. Panday F/MAN/LOCO/MXN

‘ Ref i~ Your L/No, NIL, Dt. 8-12-97,

Reference above necessary fit certificate may

I please be issued from your end, with the remarks that
ne is £it for light duty for 6(six) months only. After comple-
tion of the period he may please bé directed for necessary

l ~ check-up etc.

Sd/- Illegible,

Medical Superintendent
N.F. Railway, Dibrugarh,

£
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R.B, Med.C-2,

HOSPITAL DISCHARGE CERTIFICATE

Hospital C, Hospital,
N.F, Rly.
S, No. Indoor No.213/98 Dated « « « « 19
Sick Certificate No.40 M. Date =
Name - Satya Narayan Pandey, Designation F man/LOCO/MXN

Department - Station -~ District/Divn.

Admitted - 12-8-98 Discharged - 31-8-98,

He is (a) Fit for duty.

(b) Recommended leave on medical grounds £from ...tOesss

(c) He should-.attend at . . . Dispensary for fur:f.her
treatment. |

(d) He should report at . o « « Dispensaryon . . .
before return to work. '

(e) Unfit for further servic.e on medical grounds,

(f)- 0ld case, Laminectory disc excision - 2 yrs, back.

Diagnosis~At present he walks withslight lemp & weakness

1 gastrospleas (R) (grade 4/5)

To MS MXN
Office Seal - Kindly let us know from his commisting
officer vividly about his nature of job to decide
upon his fate i.e. whether he will be able to
Dated perform his previous job.
Moreover the categories are made as per

Medical Manual according to visdal function only,

Sd/- Illegible,
QR.M.
31.8-98
Dr. D.K. Ghose, MS Orth
Sr,DMC C Hosp. MLN,
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. tha.,
' ' Divl. Beilway l'amager (33
No, B3/752, Tiasucla, Datod 1.2.89,

©

m' :
S, BHO/MAN,
Subs Sirl S H. Ianday, Ist.Yiroaan/w,

Roft lour lottor No,ly/2 4t. 28,11.08.

. Sari S. d. Fanday, Ist,Plromen/MIH may bo
accomodatnd in desk~job or altormatibe sodoutory-job vids

Jour lottar citod above, s por extest rulo r Bailway sarvent
oaxnot bo provido light job unless aad umtill he ig fodimlly

- do-catogorisod from hig prosent fltmost.

- As such you nro horob; roquosted to submit
fiual modlenl rocozmondation as doom £t for thae staff tased oa
which actioa as provided in tho establishmaut rules will bo.
arplied for his doploymuent tasod on modlcal fitnasa,

for Divl. l‘m.il'my Kapsger (P),
He ® Bailwmy, Tinsuicia,

-

wpy toi i8/U3RT ror inporzation nnd naey. mretlen,

e

- A 8. He inndey, Ist., ¥/¥am/lX!,

_; 5755
_Por-DIvl, Rallway Mamagér (F),
N. F. Railuny, TInsain,

Ps.1289,
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No.LE/4 on 30-5-99 To

From := Sr. SB(L) MNL AME/NEG

Sub ;= Transfer of Sri Satya Narayan Pandey,

1st F/Man

Y

Ref :~ DBM (C) Tsks L.No.E/210/1(M)/Trans, Dt.5-8~93

& BS/752 Dt, 3-4-99, - -

With reference to the above Sri Satya Narayan s

Pandey 1st F/man is hereby stated to directed £o0 report

at

1.
(3)
(5)

Direction
by Sr.Dl-!E/
for W/order pl.

yours on transfer for promotion as DAO please,

Necessary wervice particulars are given below,

Name - Sri Satya Narayan Pandey, (2) Desigp.lst F/man
Present, pay - %.4590/- (4) Date of Birth 31-1.58

Date of app. 21-7-78, (6) Pas.sed as on 20-1.98 A/1
without | ‘'vide cons/Ibris & PMC No,.954 dt.
20-~1-98, (7) Next pay due on 20-1-2002, (8) P.& AC
No.156663, (9) c-L\ due - 12 days (twelve) (10) P/Pass
not availed during this year., (11) @ Rly. Qr, No.L./46 A
Type-1I, Scats of American colony men: is lenden

his possession, (12) No Rly;. mxixk materials is lying
with limn. (13) RC No.P availed,

14, Attendance - 1-5-99 to 27-6-99 = All present.

28=5-99 - one day CL,
' 29-5-99 to 30-5-99 = All present.

His 8/Bill for the month of June/99 my please be

prepared from your end serving
5/Bill for the mximxmf month of May/99 has been prepared d
from this end.

Further, Sri Satya Narayan Pandey may please be

spared to attend CMS/DBERT on l4th Sept/99 for review of his

med
Copy to DRM(P)EF°
SK

for ‘infornationNo.
& n/action please.

ical recommendation as he is declared fit for 6 months
m the date of 19-3~99 vide Sr, DRM's L, No.Cited above

In connection with one xerox copy of DRM (P)Tsk's L.
BS/752 Dt.8-4-99 is enclosed herewith for your n/action please,

84/~ Illegible, sd/-Illegible
SSF(L) Man SSF(L) Man,
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No.E/083/3/DAD/Tsk F/Lane Dt- 4-6-9 et o
From - EEM(F)/A/13 SSE(L) MXN §£Ii§§;§gﬁgg

Sub s~ Transfer of Shri S.N. Pandey left/man/WXN
Ref :~ Mx your letter No.l13/0 dt,

Shri S.N. Pandey 1st F/man/MXN is returned back
to report to you as he is not fit for Rly. job due to back
bons operation,

After his medically examination on 14-9-99 by
DERT if he declared fit for Railway job he may be re-directed
to this Division,

Thus is a® per order of Sr, DME/A/DJ,

For Br. Railway Manager/p
N.F., Railway Alipurduar on.

Copy to AME/NFG for
to his letter No.M/GL/Rly.99 dt. 01-6-99,

~

Sd/~ Illegible,
For Sr., Railway Manager/R
N.7. Railway Alipurduar on,
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E Office of tne'
" Divl. Bailway Ma"xagex("?)
J.z.R;anay, 'I’msulcia

-

OsPICE (ROZR. - C s 19.0822002.

- : The fcl l\«\.]:{ Jr. C‘l\,rh(a; in scale Rs. 3050 - 4590,4
W< have been dselersf suita )l\_ £Cr promcricn tC Sr. elerk(a)-

in scalc Rs. 4500 - 70U0/- arae herady Proamcted as such and
2Cstaed as shown . zjainsteacii ©o tamgnlm,n d...ate. effect.

&fs © iaite; vedg & Fto. 913C7~f posting. Pay fixed

o orq.mt:,cn .« G prauction-
K , : ' ; as Sreg lérk(G)
, S I J.n gcale° Rea

) 1- -.'; Sndi‘ S II.Pa'nd \y, : Jr. ¢ lfrk(G)
ot undcr :.E(‘ o) 'P/VL.\H

© 2., shri. Simanta ;")as\s jTr.cle r};ﬂ(.g) ™K /" Re. 4500/ ¢

SRWP 13"

3¢ 5hri, ,Thanu Bauah, Jr.clérlx\07 . Dz /T3 s

under cCs-(G) LIR's C“flC&..-_ ~

Efice - Hdis' prcnc—- :
. c . tiCn wilil be glv\.n ch chp-

: ' : 7 tion of 2.ysars service in
sxisting gradc,

.

‘-'s"xrl._'i‘us‘lbt Canradcry, T*éiines clc.r;J, 3)- wcmmg in D

. TeKhg ©ffjca 13 ne Ned oCstedat aig wviating pla.uo ioeing oaqsuﬂ.

" in the writven sai ‘mi“ty ._st :EOr au[se:ptiCn i'. -gular .,erv.cc

- Tals has tae aJJICV:],l i ..)“/T.:K. . : ‘ _ -i

’P\

-J-"’ ot

szD-.vl. Rallw-)\[ Maaaga.r(t.’)
g 0 *.Rallwayl_ Tl.’]su:{ia.

-

He. E/254/1/v (8lac £)Pa I1

cepy. fvrw.ardg_d fCt:L)tCmat:.t:n tc :-_'»

= ?-‘-'.:,/T 2 DA(.;,-T' °3i, /Su(l?)/M.&I 4. Starf -(*'“né"rm.d. o
- Wl s : ’ - .
B Lr ﬂ’.\,' Ay, 0\»~1rci.3\ Shtion for fax ’c.hair Py fran mcmnmt‘ll "-xta' in.
subgs taa tivae gmdo witisy ane woets frou tho date of pramotdon . - :
5. SO/ TSK ' Leg offfed. © . _ , _ ST
’ . . Ci N .I
. t. ﬂ;g; Jv- - "
“for Dl"».._. Rai Lwdy m’zag r\:’) _

e e i e
P ETIRETN - !

n

=

sy

— et

T

L



. A e 5 = S g
o s eens o it i G TR S

Paga No 19,

_fyfj?éc

EUEPMAIAE

SN STHR

TCon

Toos

GOA

Department: Eleciical
Cadee : Ministrial

et 5o

Cleseited fist of Ch. GHice a:i‘ﬁdi
Segle : 7456-145064 .

04184445

SREGHANU ROY -

Deparimgdni: Etectrical
Cadre : Kinistial

uass:ﬁed dist of Cffice Sup/}
Scade : 650010500/ -

E‘ER *
‘f .

1TSK

FER e 1

2+

C1Tek

- CADRE SYRERGTH:

btdansg |

We. 2
CRIL s

) 01-Nov-0

-\

2

24-Oct-05

Bi S 05—May~80-
441182080 BIREN RR.BARUA >
040839968 BIJOY KUMAR SARA C2TSK v..URl m-s.f.»p-_,ﬂ 28-Aug-?2. U1-Noy-ﬂ\,

Oeperiment: Flectvical
_Cadre : Ministiz]

Clagsified list of Office Su,sl”
Scule 1 5501-85004-

'. Gep&:hnmt: Eletiricet

FER + -

CADRE ‘STRF&GW

TEPH?
- Hib

+

. O5adangr; -

We o=

W

KL

17—DEC~99

| MeApros

UH182091  PHULESWARI SONWAL 1 DBRT 5T 01-391:-81 29431;1!— - 01-Now-D3 -
G4168520°  TRAILUKYA SAIKA 2 TsKT R 30-Nov-57 - 04.Apr-36 - O1:Nov-03 -
G4182042  SRI-KHORSHED AL 3  SLGR | URL 01-Jama1f | 30:Nov-87:. 01 -Nov-03 -
UEDD390T  GOPI NATH SONOWAL S S N A S ' Aus-Aug-nu
Uepartment: Electrical o S i
Cudice : Miniztrial -PER + TE TOTAL
Classified jist of Head Clerk N o
Scale 150008000 :’
U5C01579  TARUN DUTTA i TsK UR{  Ot-dangg " 24-Apr-91 16 Margz
HeOD2134  ANHAESHNATH 2 TSk UR 19-Feb-68  06-Nov-g1. 14-0cl-03
182158 SHR PADKIA SONG AL 3. TsK ST - 3tDecss - 1g.Jusg 14-Cek-03
OE0I033T  RANA HAZARIKA 4 TSK ST .. 30-dun-v2 - 18-Sep-95 * 01.Nov.O3
Q8010313 ANIL oo S MXN R 01-Nov-g5° 05:0ct-95  91-Nov-g3
0G0UBT8S  TAPAN SARKAR 6. Tsk. se 20-Jun-€0 - 93-dangi - 01-Nov-03
08017368 SRI SIMANTA DAS 7 SC '

Cﬁ'dre:ﬁﬁnismai PER + + ' = TOTAL éﬁj
" Classified st of Sr. Cierk 5+

Scale : 45067956,

01556535

050184 7¢

.:ATYA M‘?AYAN PAI\DE

THANU BARUAH

U51318458 KAPIL DUT TA

ni) _u.n iority Na, =T Station, COM:Cas nmunj ity, DOB Ot 0! Bmh

/;,

W M

1 OMN OB

TSK .+ - 0BG
NTSKK - UR.

T'" -

DOA: t""tofﬁpptt DOP CvtofPromotaon o




To’ : . o . .
The Divisional Retlway idanager (P)
N, #, Ratlway :: T I ¥ SU K1 4,
Date - 22 = 04 - 2004..

Through : Proper Ck an'ze.l

. Sub : Reminder of ny applicatwn sent on 17"OJ-04
regardinJ dprt of oer‘ioritlj.

. Respected Sir,

I have the honour to imforfz you that, previouslz/ one
application reqardzng anomolu of “Seniority hus. been sent to you
Sfor re-~correction of the following steff under Jslectric Department
It is to let you know that, Sri Srimanta Des Sr, Clerk under
Sr, DEE/TSK ts actu.ally Juntor ‘to-me 0s per record of Jr. clerk
But his name ‘in the seniortty ltst :. shown as senior to me,.
which is anomcly is found and resentment arised in théds reSpect
vide your Seneorzty list Mo, E/255/I/V/Elect dtd, 22-08—2003

T

Y)L‘ -
e

u‘ Therefore, your. honour- requested to verify your
{ -record and arrange to have me the correct seniority 1ist at v '

an early piease, So that I may noi be refused in the time of
_ restructring, .65 prayed for, and obltged't'her'eby.‘

NAME OF STAFF ;=

1, Sri dnimesi Nath Sr’ (}Zé.i;;’t : foure falthfully
2, sri Aedma Sonowal - Y 7 ]D
3. Sri Rena Hezarike " 77T /‘f’"‘ v ﬁ'b'c?'ﬁ"\/( 7 7
4o Sri 4nil foget " T &AI[ANAdAYAN PADAY )
5. Sri Tapan Sarkar ¥ o T ,3?‘. Cierk(G) Elect/HXA.
. . i - L i N - .
* §, Sri Srimania fas- l Lo _—
: ‘ Dispun, Srj"." Clerk. [ s ,
* 7, Sri S M. Penday R R B R
_— N / T A T 3 YT
8. &ri Thanu Baruch Sr, C'.Zr’z-rk.‘ﬂ o [, RELh S A‘~*‘ ;
j 10 1 B
f th 2 I
. 1274 009
HY//\/M/"/’“Q /”* ’{“‘/4”’ o /

1% 7, S b//(é»fu'\r{"

. v ooV ¥¥ "T.m
(."‘ ! Ve :\iwir o . - o
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8. . A war. Xy L1




Tt e Dated: 21-6-2000.

éuwahaﬁ BGnch‘ 7 }

DRM(P)/APDJ'S No. E/283/3/DAD (TSK-APDJ)loose
Fi:4.6,99 and your connective letter No.

vES/752 dt.;15 06. 99.

Yours, faithfully,
C\”f"' = N %NM\}

T e

(Sa‘tya' Narayan . Pandey )
2 JIn BR Clerk.
.Under SE (Elect) MXN,
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To, : . 41 T Lo
S.E. (Blect) /MN L. R /
No.BS/752 DRM(P) Office
TSKe 30~08-2000.
To,
N T CMS/DBRT,

Sub := Loss of earning capacity of Satya Narayan Fandey,
1st Fioeman/MXN.

Ref :- This Cffice letter of even No.Pt. 13-11-1988
15=07=2000.

- Interms of this office letter under reference, Sr. DMO/
MXN vide his letter No.BST,/111/MXN/2000 Dt, 29-07-2000
copy to you stated that the above named staff was under

sick list and reféred to CMS/DBRT for treatment and advice,
He was under treatment of indoor DBRT Hospital and Central
Hospital/MLG. He was absorbed in alternative job as Jr, Clerk

(G) in scale K.3050~4590/- under S.E.(Elect)/MIN, He was

resune as Jr, Clerk on 14=02«2000.

Hence you are requested to lock into the matter and

arrange to issue the loss of earning capacity of Sri Pandey at

an early date,
Sd/- Illegible,

30=8-00,
Copy to :~ SE(elect)/MXN, He will
Divl.Rly,Manager (P)
direct Sri Pandey to CMS/DBRT
for assessment o¥ loss oéb N.F.Rly,Tinsukia,

M):” earning capacity,

SKe Clerk

Arrange to spare him
& direct him to report
CMS/DERT,

Sd/- Illegible,
7-9-00,



-

] - ~ -

T S qﬂ

N,F, R ¥

No. ES/752 g 7" DRM(P). Of fice
TSK dt, 09-~10-2000.

TO,
CMS/DERT

Sub :- Loss of earning capacity of Shri Satya Narayan
Pandey, 1lst Fireman/MAN. :

Ref :~ This office letter even No, dated 13-11-98,
20=0T7=00 & 30~08-2000,

Please refer to this office letter under reference
where you were requested to certify loss of earning capa€ity

of the above named but till date no loss of earning capacity

of the above-named has been received from your end.

So you are requested to look into the matter and
among to issue loss of earning capacity of the Pandey and

send this office at an early date,

I'.

D.M. M. (P)

Copy to
Y N.F.R. Tinsukia

Copy to := SE(Blect)/MMN Xt He will direct,

Shri Pandey, Kr, Clerk to CMS/DERT
for is=ux assessment of loss of earning

capacity.

Sr,Clerk
Arrange to direct

Sd/- Illegible.
him to CMS/DERT.

Divnl. Rly, Manager, (P)
N.F. Rly, Tinsukia,




NoF, Rlv,

No. ES/752 DRN (P) Officé
. ‘ISK. Dt. 14-12"21{.

To,
« S.E(Elect)/MXN,

Sub :=~ Sparing of Shri 5,N. Pandey,
Jr. Clerk (G)/MXS,

Ref :=- This Office letter of even No.
Dt, 13-11-98, 15=07=2K, 30-08~2K & 9.10-2K,
In reference to0 this office letter cited above you are

advised to direct Sri S.N. Pandey, Jr. Clerk to CMS/DERT

for assessment of loss of earning capacity but till date'

no information has been given from your end,

So you are again advised to spare Shri S.N. Pandey

to CMS/DBRT immediately on receipt of this letter,

Sd/- Illegible,
4-122K,

Divl. Rly. Manager (P)
N.F, Rly. T.‘inSukia.

Copy to :=- CMS/DERT for informatlon & necessary action to,

84/~ Illegible,
DRM (P) Tsk,
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N,Fs R1y, Gu y: p- ,tl;‘jf; - l
No.ES/752 - T ' DRM(P) Office ————!

‘ISK.‘ D_to 8-‘2"2001.
- * To,
CMS/DBRT,

Sub :- Assessment for loss of earning capacity
of Shri Satya Narayan Pandey, Jr. Clerk, MXN,

Ref :~ Your letter No.H/8 (Accident) dt, 8-1-01,

In reference to your letter cited above, the accident
report of MDL-10 form in dQuplicate alongwith his'applicatzon
for loss of smE earning capacity and service Particulars of

the above named are- sent herewith for your further IH

action please,

l. Name :« Shri Satya Narayan Pandey

2, Father's name :- Shri Devidal Pandey
3. Date of Birth:- 31-01-58
4, Date of appolt;-~21-10-78

S. Appointment As :- Clemner in scale 541962232/~

6., Promoted to 2nd F/Man t- 24-11-82 in scale RS¢ 210-270/~
7. Promoted to 1st F/man :- 23-08-90 in scale Rs+ 950-~1500/~

8. Sick (injury) £ex from 22-09-96 to 15-12-99 vide DMO/MXN s
Filt-certificate No.444 Dt, 16-12.97,

9. Find it in AYE/One as Fireman but £it in CYB/One in

Sedentary job sxdax or desk duty without glass vide
CMS/DERT's Certificate No.155 Dt, 22-09-99,

10.Absorbed for the post of Jr, Clerk (G) in Blectric
department in scale ps, 3080~4590/~ vide 0.0. No.E/A-l/
Medically unfit staff/M.B Dt, 23-12.99,

D.,Az:= 03 (three) .

» ?.d{- Illegible, ®)
B stt/MXN, Divli. Rly. Manager (p
. /11/3 tt No.Fe RLY, Tinsukia.

Copy to i~ S.E(Elect,)/MXN for information and n/action,
0/C Tsk. '

- Sd/- Illegible,
sS4/~ I]iléigzible. Divk. Rly, Manager (P)

N-Fo Rly. Tmsukm



PR [ [ >N

I

mrkz:m‘s mnpommtisn ‘Aet in such aimatlon..

- 2%
. ' 10 #g 5
H, ®. I!ailwaya ’ 2033
T Tty
(}U\VChﬁﬂ at"‘!h}}
Offlco of tho
o - Divl. Tallwmy Manngor (P),
¥o,33/752, Tinsukis,Dated.12.06 2002,
To,
3hrl. Satya ‘iamym Fanday,
Rx,Ist, N rosan/MXE,

.Hov fTr.Cl.Ork (Rloet. )/bﬂli.
Thro. SB ( KLoct. )/MM,

, : As por injury raport sustalaod injury in your
right log buttock whdch was eocoured oen 21,09.9 and 8inco - -
en boing doclared modleally fit for tho same onteorpry and resumo
acoordingly, the elaim of compmsation is not admisable a8 par

- This 18 for 'youzf. ihibrmntm'plmeo.

Wy
K. Fe Bﬂuw,rmsmao

s



